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The House met at eleven of the
€lock, Mr. CHAIRMAN in the Chair.

MEMBER SWORN

Dr. Raj Bahadur Gour (Hyderabad)

e

#-
o ,

NOMINATIONS TO THE PANEL OF
VICE-CHAIRMAN

Mr. CHAIRMAN: Under sub-rule
q1) of rule 7T of the Rules of Pro-
cedure and Conduct of Business in
the Rajya Sabha, I nominate the
following Members to the Panel of
Vice-Chairmen:

1. Shri P. S. Rajagopal Naidu
2. Shri S. N. Mazumdar

3. Shri Ram Prasad Tamta

4. Shrimati Sharda Bhargava.

NOMINATIONS TO THE COMMIT-
TEE ON PETITIONS

MRr. CHAIRMAN: Under sub-rule
{1) of rule 110 of the Rules of Pro-
cedure and Conduct of Business in
the Rajya Sabha, I hereby nominate
the following Members to be members
of the Committee on Petitions:

. Shri Jaspat Roy Kapoor

. Shri P. C. Bhanj Deo

. Shri Abdur Rezzak Khan

. Shri P. T. Leuva

. Dr. Shrimati Seeta Parmanand.

B A

Under sub-rule (1) of rule 111 of
the said Rules, I appoint Shri Jaspat
Roy Kapoor to be the Chairman of
the Committee.

QUESTION HOUR ON FRIDAYS

Surr MAHESWAR NAIK (Orissa):
Mr. Chairman, before proceeding with
the business, I would like to get a

28 RS.D—1!
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point clarified. From the Rajya
Sabha Calendar, I find that the Ques-
tion Hour is dispensed with on Fri-
days. 1 am of opinion—and 1 am sure
many of my friends will share in my
views—that the Question Hour is the
most lively hour of our business. So,
unless there is anything repugnant .. ..

Mgr. CHAIRMAN: It has bezn de-
cided by the whole House that there
will be questions only for four days
m a week in the Rajya Sabha.

SHrr MAHESWAR NAIK: 1 would
like to submit for the consideration
ot the House and also for your own
consideration that the Question Hour
should be introduced on Fridays also
so that we may have one more oppor-
tunity to express our views as also
secure clarifications.

N 2

THE FINANCE BILL, 1956-—continued

Srr1 C. P. PARIKH (Bumbay):
Mr. Chairman, I was saying yesterday
that when we have cesses, excise du-
ties and sales tax, we should proceed
cautiously in regard to their appropria-
tion, because the price parity in the
country should be established. We
have production programmes in which '
the same goods are manufactured both
by the large-scale and small-scale
units and the goods manufactured by
the large-scale units cost a hundred
rupees while the goods manufactured
by the small-scale units would cost
Rs. 130. Owing to this you will have
the sales tax, excises, etc., amounting
to about 15 per cent. What will
happen is that the goods manu
factured by the large-scale units
would be sold at Rs. 136. This should
not be there. The parity should be
established that the goods are sold

i at about Rs. 118 or Rs. 120 so that the

consumers may not have to pay a
higher price. It is very necessary to
support cottage industries Yecause
there i acute unemployment and
under-employment in the country.
However, the price parity should be
done in a way in which the burden
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does not fall heavily on the
mcome groups especially in regard
to consumer goods, of esseniial arti-
rles,

I will now come to the luxury
goods. These are not adequately
taxed, taxed in the manner in which
they should be taxed. 1 think we
have missed this point for so many
years. Superfine cloth is not taxed
adequately. Its levy is still low. If

one cares to look at the balance sheets |

of those mills which are producing
superfine cloth, one would find that
they are getting fantastic profits, I
can say this from experience and
knowledge. I have been saying this
io the Finance Minister for the last
two years but very T[ittle has been
done.
cloth is made out of fairly expensive
cotton which costs double to the coun-

try and has to be imported from out-

side. This point has also to be borne
in mind.

I come next to artificial silk fabrics.
When we want to add to our reve-

which are sometimes used oy the
lower income groups. My wrinciple
is that food and cloth of medium
quality should be available to every-
one at the cheapest prices but in the

case of luxury articles, they will 1ave .

to pay higher and higher taxes. Take
the case of the motor cars. Cars of
12 and 14 horse power are charged at
a certain price but there are motor
cars in the country of 28 and 30
horse power, These cars cost
Rs. 20,000 and those who are using

motor cars costing this much amount

can very well spend Rs. 5,000 extra if
they want to enjoy the luxurv of
these big cars. I do not want that
tuxuries should be denied those who

want to enjoy them but they should -

be taxed and the tax should be a de-
terrent one, not an encouraging one.
This is all the more important because
our resources arc fcw and our prob-
lems are many. Since the
proposals were published, our Defence
expenditure has also gone up and is
still going to rise. 1 think w2 cannot
carry on in the way in which we
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! have been carrying on so far because
we have to be alive to the problems

of the day.

There is this question of the pleasure
trips to the foreign countries. If a
man could spend ten thousand rupees

_ on a foreign trip, why can’t he spend
Rs. 2,500 more by way of tax to the
State Exchequer? Foreign pleasure

trips are conducted in the
name of business which the Finance

Minister can very weil sorutinise.

! For festive occasions, a maun spends
| two or three thousand rupees for lights.
Why can't he pay a tax of a few thous-
ands more? The way in which luxury

goods are consumed in this country

should be restrained if we want to
., carry out our economic objectives.

Next I come to the municipal taxes
Even though it is a State subject, we
have to consider it. The tax that is
demanded of spacious buildings is
. quite out of proportion to the floor
space occupied by a low income fami-
ly. There should be a revision of
these taxes and the tax collected

nues. we shall have to tax even items ° should be on the basis of the floor

space occupied by the family. These
are some of the suggestions that I have
to make.

With regard to production, T

say

. that production has been outstripped

by consumption. Textile industry is
one example. The effect of the recent
excise duties is transferred to the
i consumers. When we levy excise du-
: ties, it is supposed that the producers
. pay a part of them whereas, in actual
! practice, they transfer them to the
consumers. There is likely to be
shortage and 1 want that that chould
be foreseen. 1 would suggest that a
! third shift working of 8 lakh more
spindles is possible in the country.
This will relieve the shortage in the
country. Five per cent. deficit creates
' a shortage and a five per cent. excess
. creates a glut in the market and the
difference in prices is between 10 to
20 per eent. We must have a control
over the prices of essential goodsand
" we wmust have fiscal measures to see
. that the essential goods are available

at fair prices. I would again point
| out to the Finance Minister and the
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. Minister for Commerce and Industry
that there is scope for a third shift
working of 8 lakh spindles. If this
is properly utilised, we will not have
any shortage of cloth and we may
have lower prices also.

As regards the price of cloth, the
wholesale price index which the
Minister quoted yesterday is mnot
correct. The correct index 1is the
working class cost of living irdex n
the States and that relates to the essen-
tial goods. That is the correct one.
We want that items which enter into
living of the low income groups
should be controlled in order to see
that these prices do not rise as they
have risen, The price index is given
in today’s "“Indian Express” but I
have no time to refer to it.

Now, Sir, I will say something with
regard to the division of pronts last
year by corporate enterprises. If six
persons on the management of a
company were holding 60 per cent. of
the shares the company will have to
declare division of profits to the ex-
tent of 60 per cent. and these six per-
sons get a lion's share of the divi-
dends. The concession was made last
year by raising the holding from 50
to 80 per cent. I think, Sir, the time
has come for withdrawing that con-
cession and bringing it down again to
50 per cent. of the holdings and in
course of time, after two years, it
should be brought down to 40 per
cent. and ultimately to 25 per cent.
We do not want vertical expansion or
vertical control of our industries
monopolised by a few persons. We
want horizontal expand, if we want
the private sector to survive, it will
survive only if there is horizenal
expansion and not vertical expansion
as at present. You will notice that
there is vertical expansion and that is

being encouraged by the present
methods of taxation.
Now, Sir, with regard to some of

the statements of the Finance Minis-
ter, which have recently been made
on taxation on consumption and tax-
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it presents administrative difficulties,
I quite realise, Sir, that administra-
tive difficulties will be there, but
how are we to meet them? Sir, 4,000
Members of the Central Parliament
and the State Legislatures have taken
the oath by the Constitution of re-
moving inequalities in income and as
such, Sir, I think this step of taxation
on consumption and on surpluses will
have to be taken as soon as possible
if we at all want f{o reduce inequa-
lities of income, but by the present
system of taxation the inequalities of
income cannot even be much reduced,
T am definitely certain.

T MINISTER ror REVENUE
AND CIVIL EXPENDITURE (SHRt
M. C. SHan): Not only income;

wealth also.

Surt C. P. PARIKH: But you have
not moved in the matter. That is what
I am saying and when you are {alking
of wealth then I hope that you will
move in the matter in the next six
months.

Simrt M. C. SHAH: Very soon; don’t
WOorry.

Surr C. P. PARIKH: Otherwise
these mere platitudes are useless; it
must be followed by action because
equality of opportunities and reduc-
tion of the disparity in incomes, all
these can only be achieved by fiscal
measures although, as I see, there may
be administrative difficulties.

Then, Sir, the Estate Duty is there
but the Gift tax is not there, and as
long as the Gift tax is not there, the
Estate Duty, in my opinion, is a
mockery and a joke. The Estate
Duty collections are only of the order
of 2} crores of rupees and if the Gift
tax is not there you cannot have the
inequalities of income reduced and
the rich man is bound to continue to
be richer and the economic objectives
laid down in the Constitution, which
are so much dear to our hearts, will
not be fulfilled.

Now, Sir, I said something about
gold yesterday and I want to just ex-

ation on surpluses. He has said that | plain that. The value of gold in this
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country is there and this is centuries
cld. The value of gold in our country
is owing to wearing of ornaments,
which is not the case in other coun-
tries. If public opinion is there, if the
public opinion is created by our social
and political leaders against the
hoarding or use of gold the putting
on of gold ornaments will be much
less. If the big social and political
leaders make it a point not {o parti-
cipate in functions where there is dis-
play of gold, then the amassing habit
will be less. This is not the time for
me to dilate on that point, but I say
Government can devise enough
measures to restrain the price of gold
from rising. Gold is an important
commodity useful for exchange and
note-issuing purposes and therefore it
cannot be trified with. I think, Sir,
the Finance Ministry are alive to the
situation and I hope the Finance
Minister will immediately, in this
Session, introduce a measure by which
the speculative transactions in gold
are forbidden, which are being carri-
ed on for so many years.

Then, Sir, one point with regard to
the rising of the prices of essential
commodities. How is that? The rise
is due to the bank advances and the
banks are supporting inflation. I say
this and it is borne out by the facts
which are given in the ‘Indian Ex-
press’ today. It is this: “It may be
pointed out that the quantities of
rice and wheat pledged with the banks
in the country at present are consider-
ably larger than in the correspond-
ing period of last year, being twice
as much in the case of rice, and
about one and a half times as much
in the case of wheat. This clearly
shows that the stocks of rice and
wheat with the trade are much larger
than in last year.” 1 think, Sir, the
Reserve Bank receives weekly state-
ments from the Scheduled Banks about
the advances they make, and I think,
Sir, on essential commodities they
should not be allowed to make ad-
vances beyond a reasonable figure and
I thope the Finance Minister will issue
a statement to the press showing what
are the advances they were made on
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rice and wheat last year. Is not
hoarding there? And what is the pur-
pose of this hoarding? And if there
is hoarding what is its effect on
prices? This thing has to be borne
in mind and I say, if we want to
arrest any rise in essential commodi-
ties, then we must have a maximum
price fixed for the commodities for
a particular period and at this maxi-
mum price it should be possible to

requisition the stocks with anyone,
whether pledged with the banks or
not.

Surr H. C. DASAPPA (Mysore):

Who gets the benefit of these prices?

SHRrI C. P. PARIKH: The trade and
Mr. Dasappa can very well under-
stand.

Then the paper goes on, “Meanwhilc
all exports of rice, wheat, wheat pro-
ducts, wheat bran, rice bran, jowar,
maize, gram and pulses have been
completely banned.” “Meanwhile”
means that even during this period
there might have been exports to an
insignificant degree. Sir, we cannot
trifle or play with exports of our
essential commodities which are re-
quired for the lower income groups,
and I think that with regard to this
as with regard to cotton which we
could have utilised in this country,

we had made a mistake in the past
and this mistake should not be re-
peated in the future. I do not say

this in a spirit of criticism, but I say
in all humility that, when we thmnk
of cxporting our essential articles, we
should be very cautious that we should
have sufficient buffer stocks in the
country to face any adverse monsoon.

Now, Sir, with regard to the
Finance Minister's remarks that Rs. 30
crores are annually evaded by the in-
come-tax assessees. He told us that
Rs. 10 crores concerned the lower
groups, Rs. 10 crores the higher groups
and Rs. 10 crores the middle groups.
He has also mentioned that there are
about 1,200 Income-tax Officers whe
are collecting these. I say, Sir, that if
you want to get even one-third of

this Rs. 30 crores, you will have to
| enlarge your staff of 1,200 Income-tax
. Officers to three times as much at
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least so that no Income-tax Officer
should be burdened with more than
12 or 15 cases of the higher income
groups. Then only you will be able
to get the assessment to the extent
that you desire. Another thing. The
payment which is made” to these offi-
cers is much below the requirement
and their status is kept low. The In-
come-tax Officers who are drawing
Rs. 500 to Rs. 600 only are on the
other hand allowed the latitude of
assessment of incomes which run .n-
to lakhs and lakhs of rupees and there
can be an error of judgment, whether
intentional or unintentional, I cannot
say. As is the case with the judiciary
- which is held in high esteem, our
income-tax department also should be
well respected and the scales of pay
are so regulated that their officers are
above want and they are held in high
esteem, that they also respect the
assessees and not harass them and
see that all taxes are properly collcet~
ed.

One last word with regard to the
Forward Markets Commission. The
Forward Markets Commissfon is ope-
rating for the last two years now. Yet
I sce, Sir, that the income-tax
revenues are being defrauded through
the forward markets in the black mar-
ket. People are squaring up their
pofits and losses in the forward mar-
ket. Therefore the Forward Markets
Commission has become very much
alive to these speculative transactions
and they have made a distinction
between specific delivery contracts,
transferable and non-transferable. Of
course, these are highly technical
terms, but I think, Sir, for the first
time after two years they are going
into this problem of restraining spe-
culative transactions and secing that
the prices move within reasonable
limits. Wide fluctuations are there
and if we read all the columns of
the daily papers, we will find 6 or 7
columns in which the prices of many
essential articles at about 20 centres
in the country are given. From the
fluctuations in the prices you will
notice why these transactions are
allowed to such an extent. These
are some of the suggestions Sir, and

[ 27 APRIL 1956 ]

Bill, 1956 502

I if we know to control the movements
of prices in a way which is desir-
able for the country in order that the
maximum and the minimum prices
are fairly maintained and legitimate
trading carried on, we shall have
achieved a great object.

Now, Sir, these are some of the sug-
gestions which I have made in eall
humility. Because we are having a
very bad time before us and because
we are having deficit financing 1o
push through our developmental pro-
grammes. We should pay that amount
of attention which 1is necessary to
attain our objectives and it is our
duty to shape and mould the opinion
of Government and to assict Govern-
ment in these matters. I hope that
other Members also will make their
own suggestions to see that the prices
do not rise in such a way as to bear
no relation to the income of the
lower-income groups. If the prices
incrcase without a corresponding in-
crease in their real income, that should
not be allowed. I think, Sir, Govern-
ment are alive to the situation and will
take into account the few suggestions
that T have made at this stage.

Mr. CHAIRMAN: We have taken
two hours. The time allotted is six
hours. I have here a dozen names.

SHrRr S, MAHANTY Sir,
I wanted.....:..

Suri J. S. BISHT (Uttar Pradesh):

(Orissa) :

You can extend it by a couple of
hours more.
Mr. CHAIRMAN. We are giving

you another 40 or 45 minutes extra.
The difficulty is this. This has to
receive the assent of the President
tomorrow and so it has tc be re-
turned to the Lok Sabha this even-
ing. So by four o’clock all the stages
should be completed. You will
have the allotted six hours for the
general discussion and the extra time
will be taken by Mr. Shah for the
other stages. So we are extending the
time allotted by nearly an hour. Fif-
teen minutes should be the maximum
hereafter if all the 12 members includ-
ing Mr, Mahanfy are to get an opportu-
nity of speaking.
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st o d@lo WA (T q3W):
(AT FITHA ATEH, AR 79 ara F fag
4 HeA AERg A weaETE 3 § i IaE
FTA | AT WG 99T A8 ®T A
IdY WY & | 78 W @@y ¢ fF 99 g
A AR IAFT IRAAT ¥ AL T | ey
gFTL FY iaF qfe gfenr= adf g
3\ fa=g afe & oo faeg & T ad 5
At & Sud forg I &7 W gu g
6 3 29 50 WA A A9 fF 97 F1E wwg
HATZHIT F TT AJT € | AT F 3
gfszaitor & 2G4 A1 7T a8 Fg & for o
T T FT WL AT anfaat &t
geed & fF & FRIwarRY suaeqr v a8
O FUT, A I STAEAT FT q4H
FE § AR AFFAT FET IF q97 g3
g ag SaFT & WIw o

FRTSIATE! qAEYT FT €7 g AT §
fa gt o g1 9F, AW T AT F 7
ST #Y Fafa § agd Ut /T A g
afRagEmasE e AT a9f |,
AT g T 37 Y 997 § 39 q f5 747
AgRT F 3F O E i wed 9T
frar g a3 & F I& gH IT AT AT
gu & 7% g @ A1f3q | Lo aq | 1T
g8 Y 1 AT ST, T R A
T AfFaaet aAH | fggae awd gam
AN T FAH T GATAATET a0
o1 F o &, o9 gas Tha
1 o W 77 foer &, AT A A AT
- fF R dWE A faee & gad famA
IAH ¥F FY AT Z1 %, 9g Fgl aF
F & g9 6 gUE, I AT @A |
o Y g0 3@ & fF ST|T Qo A AT R0
Y Igd AT A HEA! 59 ang o {5 7
TF HiET W@ &%, 9T S99 AEfal &y
HWEAT gFEHaa: Td A€ & F1e0
aga At &1 T & 1 afew fam afomr

»

§ g% A+, IAF 9T F
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# it &7 gean A W sfys S

Tfr Sy ¥ ) FJET A OFE AY .
Qe e AgT @ T ) g & Sy

Frge ey 9 e ey 7 fa w9 |,

YT fammar F FTOw AT A= wiigw

el & 10, IqET 3 A A

qHEA G g T A A ag acT g
TG | IR AHES & A Gar e §

Ia ¥ Wi—@ Arag g & fF 3w

AT FT AT A gATT HA HAT Y qHA
T &1 A% §-—ITH ¢ AW AIA-FT

ferar arran & foraay 5 fad wo 4%

sefardy fasm @i faw § o9 &

IAST AT EIAICF qA & & & g

g1 agd | faa S # o ¢,00

TIAT & IF 7 AEHT EI AE HF-FX

agl fear s & fay fomar st

¥R00 FHRIEIT 47T & AF-FI

AN ErAT &

afer wrar 39T 23w F foAi &
Ty AT § IR1T AT TAT FET AT HTHY
qar &, fF foas) ey aifaas
F AR oo ¥E F FTS { {11 TIAT G
AT & S ot 91 qAT E-F A
TrHEH-239 F12 oy strar 2 ) g, I9ay
ag AfaF wam ¢ 5 7 39 A}
IR FT 7 AT ATG AT W AT 3o TAT
9 F7F AE-FL faum § o arfzfede
939 & T 7 3@ avy a8 § fF oy
YTI-F {97 91 | FX 77 39 qfzfede
FT A g 2 AN A - femand
9 FET IR A A AW Q9
fasid; avar qg AW T IJAQ A
faﬁm%lfﬂmﬁ\fﬂooﬁw
TTAZAT ATAT A CF T AT AT-FT AGY
fear st & | TaARE W 99 F faw
TFEE TAG IAG AG form srar ¥

# waty Tog fae  foms o
ARz faafedre § gy o T
TF I OSAT :

/
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it @to dto st - Afww g7 AW 7
@1 200 AT Yo w7 % AY HAraF< foay
ST § &g QT g E9 W17 AT A WY
SUTET &Y A § | g HiRaa g gu it
oY Fgd § fF g [/ gwreranEr
FET TqIfge FT R E 1 T8 A e
Hg TV AT FAT | GHTHATLY g
F WH 3y W @7 & | "wETSEEr
SEET AEHH 9T F faeas & eqrfya
- AET &Y, I8 A F1 FA 9 Tqrfad g
| g 93 3 A quISATdy SHAE
FT EAGAT FAT § WX TH  ATG Y
AT A FH AATTATET SqFEAT FHT TqTIAT
AR FTARAE | AT W A FEI &
& &F a9 3 A T0&El o gnEd
TG T SATH FTAT G ALFT 78 Faet
A4 F FE 3 a1 F9 0 form |
[ TG g AR 1 gW AT aghaT
FEFRAGY H GF FIA &, IAFT AW
FFMA AN §, I a7 “IHT £T4-
FH g war ? T av e a3 oY
FTFAA A AMIS@IE 1 AT A
AR FHF guEar gET Aq0fgd |

T, TIEYAT FHOAAF AT |

AT T ®AY St & whEt 4 A7
C|EAT A A & A T F A wOsata
M AT @A & HAIL I Lo TqqT
[T 1T & AT TET TAATSHT F AT AAE,
A AT AEHT F AT § | TN TG
FgF a9 ¢ % g Ffaw &/ ¢
T FIE U 239 ¢ | 98 UG I@F H
T T 4 & o ISy foraey sy
2 38 9T famr =g fomm Smar &
ot B fax st wgew of@ |
Faarn & & e W WY e
F F U geed § AR A T AN
FWE 93 € |7 §Iq7 M I AT TIET
A FT OHATR A IW R el &
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fraar s&m a7 T & ) &fdE 37
TFT TAA FT AT WGH AL & )
ATIFY fgraa 999 UF qaT AT Fr A & 1
afe A1 0 AT & 39y qY I
g7 F7 47 § 77 Y feow ady W §)
JFHY WA FqF FY FA AA A WA
T AMAT T AL § AT 9 g §
T gAA qfag FET &t ar I S
I 9 STHT, S FT TF qEEAT §
foasr =% 7 fewdde 39 §
IGA vo H W TH @¥ FE UF
arfefwde s, a7 wa=0 7 qfe7 g
ST g A E ar e R, zARTE &Y
qa% AFY Z ) W0 oW gAd 5§
[A G A9 AT Ag) Fg WG v
AT 733 3% ¥ SAAA FIF HAH F7
oy g fF g 4 agy & a7 a9 )

fm gad ar =re 3fay fs og w7
T =ema =T ar wad w7 2 &
DT 37 & AY At AT | AT ET ZAL
AT 9 T g A fasar o,
It a1 & A TH 991 @Y F<, I7% foq
FG FT AT G & | AT o A

HTEHT T 4 W ¥ fag 9 wm

FT A A4 AT § A IqY ¥ &
TET I AT AT | T3 AT goeTEN
F, TATIATE AT E | gET Hd §AY
qEET 7 AF-AAT A FHF 48 oG
Tega weal 6 awad fwar | a$r araaE
i o7 9% 33 geq A IEA UF AF
F FAE GAFT TAR ARGT foam |
a8 2r% & 5 3 9557 ¥ @& 78 dfeq §)
g% foe a4t & f5 3 sad 9w § w7
ga% fau o @t & f oad qar caeg
qeq gar wd-faam w1 wifas &
freg a8 ga A a e fvaa 33 &)
g o, w1 1A @@ W adEt a7
I £5 F9 & AT F1 TR AT
AR AT T AT @R WA S A
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ot wfona  wgea og - WR
HLE 2|

W Jto dto wAT - HAWT & qT AT
|t & | ST oeTe @ Y KT FA 4 A
T F=T AAIE AT F€T A | AT
FT B IAFT qANT grar, afz 7dat
gfq ga% feq & 977 v 7% grar @
F a9 T gAT? WM A G Er §
HIT ST ET aEE 97 5@ &9 8,
forer afamor & site f e & o9 7
AT AF AT TE E qg A F Fray A
T FEifId AT TAT HIF |

@N a1@ A qer fGr F
qta:qﬁmm?jlﬁﬁm%
@ TAE T AT FEd & 39 T W
F F qg HEgaT oAy o Ay §
5 Zarly 99 yEEAr § GHEAT 49,
A7 gl A o g 73, 1QE F
| $g gwfa g AT 9@ S oA
geafer & 7 FHI &7 7 T AT 7
fs gfa # s g e aEgHl F.
Fraa, 3T 9gra1 & A1 f AT st
araat § 9% AT ¥ wfus it wfed,
FA A Mfga a8 ah < ITF T FH
gfa &1 g | IR I/ TG FT ToAT
A9 € AT A T W FIT IR
@t?amw*mgarmtwm%mm?
gfg 29 598 F ¥ AT &GF 997 FL G
Tq A @ A g W SEAaE
AT #F1 @A ¥ § g9 a1 9
&9F IAF G A9 G A% § | A
&Y F FITATT T FIAT TGAT g5 I FY
AT AE Awd qifeE ft &1 9 g@
gramarg . | (awT ®YEA)
fe o AT ATGa§ 5 Faan
Hg neAl F AT, of AT, S9F wiEs,
IYHT T T TEIAT I F@ F @
g Fav graT =gl faad 1 1& F 0
Fg a0 7% 4% | A f¥ 7w AR, @

v
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faw & g R fage FE FE

. Dr. RADHA KUMUD MOOKERJI
| (Norninated): Sir, it is difficult from
] the outside to suggest any allcrations
i in the Finance Bill which may effect
its delicate balance and equilibrium
reached through a good deal of labour
and specialised study. I think it may
be more pertinent to offer some gene-
ral observations on the principles and.
general aspects of the Bill. 1t will, I
think, be agreed on all hands t{hat the
financial system of a country, the
structure of its taxation, arc to be
judged by the supreme test and crite-
rion as to what extent it directly helps
in the solution of its economic prob-
lems and leads the country from
poverty to prosperity. The economic
progress of a country depends upon
three fundamental factors: (1) in-
crease of national income; (2) in-
crease of per capita income; and (3)
increase of proportion of saving to
investment or of capital forraaticn. I
am afraid the tax structure upon
which the Government of India has
been basing its Finance Bil' irom year
to year rather weakens the incentive
to sdving. That is my first complaint.
Now, the fundamental fact of India's
economy is her colossal, phenomenal
poverty and that poverty has attract-
ed even international attention. For-
instance, even a mission of the Inter-
national Monetary Fund, which came
' out to India and submitted its report
to the Government of India, begins its
report by saying:

“The standard of living of the
people of India is among thc lowest
in the world. The standard of liv-
ing of the lower income groups
leaves almost no margin for reduc-
ing their consumption witlout
impairing their health and effi-
ciency. Investment in the health,
strength and wil! of the people is.
as important for economic progress
of India as investment in plagt and’
equipment.”

And further it states that the people-
are incapable, in their poverty, of
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making the effort necessary io submit
to fresh taxation. A further reduction
in the consumption of iower income
groups for the purpose of providing

resources will not make {or success.
And then over and above that there
is the dispassionate statement made

by the
careful survey of the situation. The
London Economist says: ’
“In a population of over 360 nil-
lions only about seven lakhs are in
a position to pay any tax and in
1951 only fourteen thousand had an
income of more than {hree thousand
pounds a year. In these conditions,
to talk of a higher general rate of
saving, in other words, of a turther
restriction of consumption, is to cut

a percentage of Indians out of
existence altogether.”
Now, when we consider that out of

a population of thirtysix crores of
people about five lakhs are taxable,
I am inclined to say that India is
already a country preduminantly of
“have nots” and the growing poverty
of India is also reflected in its budget.
The Union’s Budget does not exceed
Rs. 450 crores, as against the other
fact of a small country like the U.K.
with only an eighth of India’s popula-
tion showing a monthly revenue of
over Rs. 500 crores. Thc whole of
India is unable to produce an annual
revenue of Rs. 500 crores

What is the result? The result is
looming large in the apuropriations of
some of the Budgets in the United
Kingdom. There the expenditure on
education amounts to Rs. 350 crores,
whereas in India, along with the Cen-
tral and State grants for education,
we have hardly an educational appro-

priation exceeding an amount of
Rs. 100 crores per annum.
There are many Members who

have spoken on the reguirements of
education. I will only call the atten-
tion of the House to one point, so vital
for the educational progress of the
country. 1 do not consider, in this
connection, the needs of primary, ele-
mentary and compulsory education.

That is a separate subject. But so far '

London Economist after a-
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as higher cducation is concerned, so
far as the advancemert of learning is
concerned, T must say that the vital
factor upon which eaucational ad-
vancement depends is the ratio of the
number of teachers to the taught. I
think it is from that peimnt of view that
the Educational Budge: of the United
Kingdom has been lately very much
more liberalised than befere. Now I
think that we shouid concentrate on
this problem, namel,. that we should
try to afford more personal contacts
between the teacher and the taught..
We should not regard education
as a process of mass production as in
industry. Ideal education is a very
subtle process by wlich the Inner
growth of man is accomplished and,.
therefore, we must tske rccourse to
other methods and not to factory
methods of mass production. At pre--
sent, in most of our colleges and uni-
versities, the number of students in
any class is too big. Therefore, we
do not at all call for any xind of con-
ditions which may favour personal
contacts between the teacher and the-
taught.

About figures of national 1income-
and per capita income, [ tind that there-
has been some kind o difference in
calculations on this side. If we go on
the basis of actuals, w= shall find that.
between 1950 and 1954, the net
national output increased by about 12
to 13 per cent. but the rate of capital.
formation is only 6.2 tc 6.8 per ccnt.
Now the per capita net output in-
creased by only about 2 per cent. per-
year-—about eight per cent. in four
years. Here I must also say that it is
necessary to take the net domestic
output estimates of the growth of’
income and growth of per capita in-
come. For instance, if you go into the-
actual figure, it is Bs 91 uhje in 1950-
51 and it rose to Rs. 103 ibja in 1954-
55. Therefore, you can easily calculate-
that the rate of increase only amounts
to about 2¢{ per cent. But I find that
some of our Budget schemes depend
upon more optimistic estimates. They
count that perhaps in the next five
years, we can count upon an increase-:
in national income to the extent of
25 per cent., that is, at the rate of 5.
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per cent. per annum. But this is
against the facts thai are before us,
namely, only about 2} per cent. in-
~crease per annum. Therefore, instead
of about, say, 12 per cent. increase,
the Finance Ministry is calculating on
the basis of 25 per cent. increase for
the next Plan period in our nalional
income. I think thiat this estimate re-
~quires to be carefulty lcoked into.

In regard to thc level of living,
-granting that the individual income
rises, there are so many charges upon
the individual income. Because of
that, the poverty of India is reflected
in the oustanding fact that the people
.are unable to satisfy the necessaries
-of life as regards f{ood and cloth. We
-all know that the food that is
-available to the average Indian is ex-
‘tremely poor so far as the nutritional
-standards are concerned. And simi-
larly, as to clothing, we #re able to
afford to the indivicdual Indian only
about 15 yards of clnthing per annum.
"So, with all these facts before us, I
-think that any increase in the national
income will be appropriated first to
the satisfaction of these necessaries
of life anmd therefore, tHere may not
"be any scope for saving which may be
envisaged for national purposes. Now,
considering the last five years, the
ratio of saving to income is equal to
*7 per cent. But the Finance Ministry
is supposing that this percentage of 7
may be raised to 12, I think that we
should be very verv cautious in these
-calculations.

For instance, the monthly expendi-
“ture on consumer gcods has been cal-
culated to be Rs. 22 per head. As you
know, Sir, the jpdividual income per
month will be about Rs. 25 and out
of these Rs. 25, the individual has to
spend Rs. 22 per head on consumer
-goods and of which twc-thirds are to
"be spent on food according to the cal-
culations made by Prof. Mahalanobis.
"Therefore, you should think that per-
haps any increase of income that may
be forthcoming to the individual on
account of industrial development will
be absorbed by the need for making
up deficiencies in regard to the sup-
.plies of vital necessities of life.

[ RAJYA SABHA ]
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| the method by which this dire econo-

mic situation that is provailing in the
country can be remedied. In that
connection, I think that West Germany
suggests some remedies which may be
explored. The German economic re-
covery was effected by making tax
reductions—reductions on both direct
and indirect taxation—thus giving
encouragement to the formation of
new capital in the shape of undistri-
buted profits and new investments by
expanding tax exemption for the pur-
poses of replacements. Germany suf-
fered the worst in the last war and
therefore, the example of German re-
covery achieved in such ashort time is
an example which is mos? encouraging
and should be followed by backward
countries like India. Germany be-
gan by lowering the level of taxation
so as to increase the saving by which
capital would be forthcoming to
finance industrial expansion. After
all, a country like India must depend
upon its own capital which should be
formed in a pFoPer manner and not
upon foreign aid. Now this aspect
appealed to the Germans and there-
fore, Germany began by building up
her own domestic capital without de-
pending upon foreign capital. (Time
bell rings.)

How many minutes, Sir?

Mr. CHAIRMAN: Another minute.

Dr. RADHA KUMUD MOOKERJI:
The difficulty is that there was no
time-limit at the beginning and limits
are put on speakers later on

The next phase in German recovery
was to raise consumer taxes and re-
duce non-taxable allowances for re-
investments ploughed back into the
industry. Thus, the sales-tax was
increased as a general tax on  con-
sumption. But the income-tax rates
were not increaged so as not to kill
the incentive to work. The rates in-
creased with the size of the income.

Reductions in tax led to increase of
employment, of wages, of consump-
tion, and generally of economic acti-
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vity, with increase of net incomes as
a result of tax reductions. I am quot-
ing the actual words used in a very
important volume, called ‘Germany
Reports’. In spite of its minimum per
capite national income, India’s tax
rates are among the highest in the
world. This is the opinion of the
American Ambassador. And I must
repeat that in spite of its minimum
per capite national income, India’s
tax rates are among the highest in
the world.

Then, Sir, I would like to know
‘whether we cannot raise a mass tax
like the salt tax, although it may be
unpopular, or whether we cannot also
utilise the revenue that is lost by
prohibition for the sake of industrial
development, which will ultimately
‘benefit the masses, because philoso-
phy and slogans might wait, but in
the meanwhile, we must build up the
-economic life of the country by other
‘means.

Then, Sir, I think there are certain
very harsh rules which apply to the
income-tax  administration. There
should be a rule by which any income-
tax officer may not be able to make
a raid on a peaceful household with-
out showing proper identity. Even
the policeman has some identification
marks for intreduction to a house-
thold. I understand that the rules are
very very indefinite, and therefore
there is considerable suspicion about
the working of the new rules relating
10 the Income-tax Department.

ot Tt (eas) | mreiE
FIfa Y, A7 T FT AE AT R
AT F IaT 2 5 Anr a6t § g
Y FT TG AET | GH GqqT 7Y 5
W F IS F g, W E favw & o
T FT TG A | O A AT U6
o g W SHaT wgh @F I FA
qEF FT TEAT g W IAQ FALT AW
AT HY FIT TF GRATZATE | ATA AY
ag 2@T 91 @ 2 faeey o ag @
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@ & 3 Aieq I fgg & e @
Y & f 97 &3 & FA1A & AT w=Ey
gea # & 9 W\WE 7 A1 T
e, afvE Swar /T @ AT Aag
Sar &, SRy graw {2 9fq fav @
&1 It S T @, FF At A famnd
AT | W R AGT A, & A ATy
o @, arE A g,
arEa wv fa@w & et fme
fagla & =ix @l FQET
FgT AT & % JeAEN AG T N
9= W AT qg o @ § | A fow g
o7 7T § S AN § SaT Eqd 63 8
TR T, W qgr A= F ST AR 9T
SATT FT, a8 WA IHH AT 21 A7 )
TS FATLY TAHE A AF FTAT L6 A7
ATE LY Ro WY F fgATa ¥ W fruira
T & 99 W@ A 9T qERTE § AW
faw @t & 1 w9 T, e Tl w7
qF Ft 7 A qwar § 7

FaLY T AT F FIS FY FAT )
TR @, B FATT 9T EY TH AqTHT
ovaT Jg {ar war € 1 qR 3@ A gl
afg FF F0F qT AT AR fFT F92 w4
Y 39 T3T 29,93 A1 &Y q19 AH
ag FAT AT AT fF qoa faddran A
Fga g, I g ww i F Haq T@T g
fem 9o MT g oF fFEE & oI
7@ 9% Fraa fa@mar s | 9w fem
wfx fea oo v fFamy =i Sgrfaay
# 95 T F o7 1€ @@ AW 4G
Y &, ITH! gAY I @T §
IAF GG qAT F A 719F 7 B
FTH AGN & T gEY T § AT 7
Tg A W

Frad awm & Aifsw, " g fadm &
F ATAATT T AT & ST HY Aver
FT W@ 4 | W AR 3§ IH qEL IS
TCENH I TEA AT AT
T EE S A RTAIT R
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[gasraweT)

FT T W@ A F €A FIET F A
Y FIE §o FHS H1T AT ATAH T@TE |
F Fga 9 far g, weaAr AV aga asv
# ITHT JATAT IRAT AT F WA ®IR
g3t 7t ag g § % 7 w0 =7
- a¥ § fAF wqew Jnofr 7g AE A |
oY T 3 § = 139 W7 riqay
& 93 #Y 2@T 417 AW F7 F A0
& 930 HY @7 ITH 3 T 7T ATTIT
WY 7 W aFd | A FEd 3@T gU
At o9 w7 gefan & foq g3 gt
FET AZT A7 AZU R 4 98 AFA
gfar wT & 3% 9% 91 @ § | fEy,
TITH FIIT qg7 AT F & | AT FFTIT
fFam g &7 ST § Y 9§ 9T #T
C o g, faar frgaa & e A8 e
aFar, & 7 AHe g faw
FFAT [T JgT AqA! 98 Y & 6L BT
TS (ST Y a1 FZT & I 7T AU
A gl 7 fHEa A A ¥
w® & | #g fEEA worLfAdr 7 7

fasnr ®Y & «ifsre | farear & @9
Y 30 @9 I & TR Jgriaat
ferr & @i o |+« aF @ oag,
W aF, AT AR qTET AT A7 fF e
T F AW T TR F7 3,
it § vy a==i A1 W9 AHA
fe 9gd o wt sraeqT A FT AT E
AT A OF & 9E F 95T wm
E qudter 78 1w AT faer
qga1 ¥t adF Igrfaat Y A faaer
Y AT 7 W 39a § i qafad aize
wHgw  gAatafEdi Y vyar aied &
forg #rm At & w7 37 0= F farayor
F fu w1 48 #) awdlT 78 F¥ oy
W SE W O FIAEd oAeas
% forg qur arrar & a1 gAY w2 madd
weeht & gt o e A 2,
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\FATgE aF FZ 9T § 1 W G
qaTGE 7Y ATRAY (F FEZ TAVAZ FI GHT
{24l AT, AN qET FI A HT 985
IT TGO AT TIAAT &7 T (FAT AT
Freaa za%, (W EHzqeq, @Hd
FEEIEgE AT 7 a1 F5 I A9 a1
UFAT g F W 9T FIEI
AT A9 gET &+ AY W
T A W wQr  fEew
A Mg FAF &, AU W AT FAS
2 A T #Y ag gAq § F qr|r
AIEHY A f3AT IEWT OF O§ 1 W
¥ &1 $37 F qaviaF ;A 3 FAS
TEFAE § WY weEERdEE 1T
TH-TFAIES KT qT F1% AT &F Ad
&1 g o qAT oA sarErE § FEq
& \F g9 ¥ qgey #v A7 fHE 3] A
FE avq § a5 & r fageara A
FEFAYRE T THEAT TS AEA § |
g, afewr & 1 T 3@ Ffew awear
N frg aw & W e qEd
g 7 & 9 gw w9 [T A
"ET FT AR & AT FT @ & 1 S
q arE 417 7 AT 99 qJuar F q9
FET AT g F FET TEE ¥
T F AT HY AT WIS qOAET § A7
CIHETAT qIiqEr & | T a7 ;9 A
aydfr aifaey o7 g faeaw & A1
THT Q0 TG § AR FL @R G AW
fqd, wrav T@ F qR F W FErAE
a9 @Y & | g O fAfreT oF a1
3 FgA § 97 @0 a7 gae fafrez
TG F&T § | W Ifew @y a9
qAMEaT 3 % 3% wggedr NS aay faav
9T WE FEA § T Ay A FE
fF agi a7 fa= e fFar a1 @R,
e iy o 99 fawr & FE qar
T | 'za ¥ W KagErd AT a7
I, gy 7 Aqe Y fow fear @
f& ot sgfer, Sggzdt ag g ag)
FATEA | T2} § &2gedy A1 I A
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@G | A AN ¢ FEL WA AW 2
& MFHAE 3T FAT T 1 74y 7 il
“Expert opinion cannot be accepted
n mro”wm&am@%m%
T & fog o3 og a1 AL G R T AT
T CH A AT A AW i AT
Tg & g 5 W ag fo Fw wn
ARTET &7 € FLUE 2T &, © U AT
g ar W FOT W E | I+ fawriean
AL OF TG, ST F G FH X 97
FHET FTA FT G G )

T FA § 1T [l F ITW
9 & 97 ¥ &Y fawar sfgm | wvaw
A F I > NG, Ig § amEl
AEH 9T WY gFq € | W gfEr
@qrE dre 4 fawifar 9 fF ge fasw
T FTH T | I§ F 7 THHE
T ux wzw fafar 3 amm W=
DN TF g - Wiy g% 39
F1 fqrd &1 qar 7€ § | 39 A7 .
fewifr & s &1 #r5 gar T@ |
F7T BIEF AR AW AW N § I
I® Tew (wiaw 72t 7 ¥ fqwiar
1 AT I F AW /| AN T QG
£, Wi g @ FWE, 98 dHAH
Fg war 1 6T o F ozmee wfEw
WY FTAR *, IA A7 G I M
fe 3 1 W ¢ qar @ wE
FHA Fram ge, I9 v fawrlan wv
qar A 1 ZHMeTEA FHET A (AR A
AT ®T AT SF A g7 T4, WY A
I9 & F7 fa9qre g @y 1 A f*
faaeit W a1 TaQat §1 " R
1 TFHAIFAHE [T T IT F A F
mitaw gwra faaw & . W@
2 At ot foorg qv gw Y =y

I F Q7 A9 W@ & o@m ¥
A F IR N R@E ATH
9T UF FAET | WIS W FT 947 & %
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TdE AR F1 fwaaT o frear 0
T FET §, UHIEHA Fgd § &
g UF A AT I ALY AT
e foam =afgg =@iw fegem #
T DA & I AT T BT AZRT
F1 {7 qrat € | arer T ¥ avew I
faer 91iEm, F A AEHE AR
foe@T & 1 3@ & W FT ALRY, |
F A0E FT AN (W AW F /A
g aFaT € Al IF ATaTE AATH
%z & 7 fam AT safE aT FFTIT
TZAT Y&\ g/ A A Aied
T T 8 I A JEem @@ oW
¥ fx gfaat #1 afuw & am 1 @7=
a% | 3w gw @Y g B ag = v
agl argf A9 AT
o7 W @@ 3|
¥ AT @ F §q
i I Agl (A O &g

12 NooN

. 91 A Qg7 F | AT W A S

g\ | a« F7 T W oA @m
F FH H A § I9 HI qGA AL TTH
FAF A Ifemam E 1 gmaEH
ZATT GI7 &7 IT q@E faar o7 @
& A7 wha R0 # @H #} A
faear 1+ e § 3g aoaem fF e
A & AT @9 FT o qwarg faan
AT 2 | vo AN T &M &T &«
AEA AW F AW A 9T AT E,
3o B 9 I I2q A F FW A
@eq g1 ST § ®IT Y AW T @AW
F 7 AT AT TOA A qH
AT E 1 3T A F FO9 3 AW
A "R AT A9 |S N AT § W
R M A gt faear 1 s g
W | AT T@rT AN 427 g §FaAT &
A ff @@ &1 ¥= " & fqw
TEIHTT (AT AT §, THH § AGL #TAT |
ag AWl w1 wER g F g
# warg 39 aga 9 1 oFFaT §
AT Gz fear s wwa ¥ fo & QU@
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[#r ZEw =)
WEA IR F1 @Al e wwar §
R I 7 A, wga A w1
F I3 A qvE dgadT & g § |
I FT A AT AT F WAL W OEA
df 1 w=H AT O TEAAIA FIL
@ gH I A aga A= faw awar &
W M A AZ HW  {HAT A1 FHIQ
WY 2 aT@ o @ KT a9 /X DAl
F M § @ g7 QT { 9 I JE |
vo FAW ZA IA A a4 # AT
qH FIAT § g HATT JAT § a7 TEHAT
1 I TW qIE FT AA 37 G371 F Aoy
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¥ fawer gar & oY G A W A9 -

F foad q s vee a7 3rfed | A,
g A Fifwm F g A WA
& g £, I #T AT FF 4 @ A
T afgd | It is wealth (urned
out of waster WX g7 7 TW A@ FI
a9 &wTaT @ FW &gF AT @ &
™ q= Tom fF e ¥ e
¥ ommr 2

| A A § FYS AT I &1 g
FaeAsgfemg i ma g Ao &
3t ard fasr & ary 7 /YT FAT AMIAT
g | W T &, g Ag e R g
f siedizgaa 7 f & fag y aw
A Argafg itk &8, 3@ d T@
T 9THT F oA A [ TR
¥ oo IEeh g 9T & Y &
Y A TE GHY W A S qeqT A G
2, g § A ke g Aw o A
LB G U CHEECTIRE SR T LA o)
wafg ¥ feelt &1 w=9e fom a@ &
W AR &, F W7 @R A7 A | FwW
T w1 ug ¢ % fog a1 gw fazame
- FwTg § a8 g FT A% g A o A
A e w7 g T 8, 9%
WY A A 2 wim #7 fwx
T X A WA FEW fF [|MW A
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UFAT W ¥ o 9 waw g w
AT ©F TegwmT @1 faw § 3w aw
=l &7 q9 & foF sa@ ¢ 8F b
7% AE AT T FIAT FUOFWT

agi A wWg #1 Ag IR fAEw
IJEM fF WG F 97y Ay N F T
F=gr wefaa &7 A€t {5 99 ¥ o2l a
e FE S g A a8 A 5
AT AT THHS F OFIW AT
wTeT § g 9ifed | qgi aw v I
o 9¥ WIS § faEd o gE
far q

(wag & a2t)

Two minutes more.

HETEAT ST A TSI ot A1 o7 fgedy
% g foam aqe w7 famr a7 R
F o A Arers o go o ) wdy ofr
A foar ar “wer Y W AraW
ga € aft 7 fggem 1w §
femar g 1 W w1 W ag FEew g
2 5 o W fgmeardr Wt saeY
arfgq ' Twar Y 7 g W A
ad w1 AfaT Fa w7 for | F w0
q IET FE 6 ma a9 ferg
A fgt A wEwFa 1 AW § @
T o9 1 I¥ wiuys ¥ wiys ogoarar
anfen A qgmT Tfgq

g9 & A #Y o 3 fE auaeia
gt F 9w & fag sgfa 37 & feg
W du @A fgd g, a=q a|
2 3w & fam wgfa 3 wamms 0
afe g wgfa @ wta 7w ag gl
I A AT AT FIM S @A §Ogr
e 1S M} & 1 W AgE . WY
frig an’ ? 2 & gawi aral gyfaa,
ghmt wr sfeanfadi & ow & a7
A FF R AT | AETT FEd §
K@ N a77aT a7+ § g
i 5 @ 8@ w1 SWwm qAmm ow
Fnifer g #1 MISTHIT F | 9F ArerrEy
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ST A9 FT T AW 97 FE F7AT
wifgd ot wed § w §, ¢ fod §
Y9 & HIT WY 19 F F & FmW
g | T w7 g F fEaat & mw
T T FY T AR &7 A% § |

o giafas faar g 7 oEw
AMET § | A aga wEy A § v g
[ F S A AT 9 aE q fagE
gu g farem & 9o | W w7 gw fanar
F yag & qUE A MET § AT FT FAS
g a1 g¥ a@ W =W I AT A
AIT TG AT | AT T ATH I X
HT 33 o g1 o9 A F &
IEET ¥ | ORIT TS 8/ AT a1 a7
@E & & fag e @y 8, 6
feeedt & faeit ofses &5@ & g 20
A T A g am @ § fae
g F A F ford 3@ A@ oA
wa+g g fwar o7 @r g | 9w gw 3w
7 Arafafes g7 grw SEEE w7
TGEYT FIA AT @ § d1 gW AT W7
fq gyEiEr @ oafgm ) W
# Y A AT ¥ AW 9 g/ AT
ISET GO | gH JETT ATAT FT TFHATHI
F FREAT FOM WYX IH T OFCAT
g 1 IW F AW 9, e, S9m
HYT gardy St 1 swaedn FIAY R )
# awaay g fF are gw 37 A ferat
#1 g7 FT W A1 q AR F7 E9
1 AT W g7 gHw7 F wgla 37 A
fadt & g 78 9 1 a8 g wrar
for ZwTEr 3T AT ATAT HT AFART FIAT
Afgd AfFA 9@ T g7 I 1 feFwal
FT gT AE FG, IT F WEA A, EGA
] AT faen A7 sgaEaT T F A9
qF gH 9T # U a@m famd f}
HTAT TG FAT Aeq | q{A T fawarw
g % 2w 37 A7 fewwdl &1 91 W
F ARG | @OST & 4 78 2 f&

Real Swaraj must be felt by all men,
wemen and children.
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SHRI 8. MAHANTY: Mr. Chairman,
Sir, whoever has listened attentively

to the speeches from that side of the-

House on this Finance Bill must have

been more than convinced that the

Finance Bill provides yet another

! occasion for pricking the bubble of

professions of a socialistic pattern of
society.

[THE Vice-CHAIRMAN (SHrRI P. S..
RaJacoraL NaAmu) in the Chair]

; Sir, if you look at the proposals
embodied in this Finance Bill, you:
will notice the sinister design of’

broadening the taxation structure at.
the lower levels with its greater in--
cidence on the consuming public. If
you come to the indirect taxation, you.
will find that duties are being pro-
posed to be levied on commodities.
like medium and coarse cloth, soap:
and so on and so forth. Last year
excise duties were levied on articles
like shoes and sewing machines. Be-
fore that sugar, matches, tobacco, etc.
were very heavily taxed. This has to-
be considered in the background of
exemption of estates like tea estates,
coffee estates and rubber estates from:
taxation.

Sir, I am quite aware of the
specious argument that the Taxation:
Enquiry Commission made certain:
recommendations which are merely
being implemented. I am also aware
of the fact that for the successful
completion of the Second Five Year
Plan, we require heavy taxation but.
the fact has to be borne in mind that
the taxable capacity of the people
must also be proportionately increased.
so as to enable the people to pay
the increased taxation that are re-
quired of them. In this connection:
I would beg this House to consider-
the proposal to initiate a uniform.
prohibition policy in this country. I
don’t hold any brief for the anti-pro--
hibitionists. I am aware of the fact.
that this drinking habit has ruined.
the happiness of many a home and
many a family and is considered by
some as a social evil. But the fact.
has to be borne in mind that if this.
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prohibition programme is implement-
ed, we will be losing, rather we have
lost to the extent of about Rs. 42
crores last year. Here is a publication
in my hand—‘“Prohibition—Questions
and Answers” which has been cir-

culated by the Publications Division
of the Government of India. At page
6, you will find a question: “Will

prohibition not deprive the State of
an important source of revenue and
thus starve education and other
nation-building activities which have
found prominence in the Five Year
Plans?” After having asked this ques-
tion, this booklet gives the answer. It
:5ays:

“It is true that by introducing
prohibition, the State will lose an
important source of revenue and
may, to some extent, be obliged to
curtail for a time the expansion of
its nation-building and other acti-
vities including, perhaps, educa-
tion.”

“Then it proceeds to say:

“It is true, at present, when the
country has launched a programme
.of economic regeneration through a
series of Five Year Plans, that we
nced every penny that can Dbe
scraped together. Nevertheless, the
loss of revenue is not such as can-
not be made up at least partially
from other sources.”

Now the fact is, it is worth while
to remember, that in the year 1954-55,
on account of prohibition we have
lost a total sum of Rs. 44 crores. Now
it was only a partial prohibition. I
don’t know when the complete prohi-
bition programme is launched, what
will be the total amount of loss.
What I would like to ask the hon.
‘Finance Minister to consider is, whe-
ther he would like to make good this
loss, by levying taxation on commodi-
ties like coarse cloth, and soap which
are every-day necessities. Even the
‘Government have admitted, according
to this publication, that it may not be
quite worth while to starve other
nation-building activities by depriving
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the States of a most important source
of revenue. The sooner we separate
the question of prohibition from its
moral implications, the better. It is
being said thalt Gandhiji was once of
the opinion that the revenue which
is derived from drinking is a sin-
money and it is better that the coun-
try should go uneducated, the coun-
try should go illiterate than educate
its people by income derived from this
source. Sir, I have got every res-
pect for that great man. Here we are
dealing unfortunately with a fiscal
question, a sociological question, and
not a metaphysical and moral ques-
tion. The question of morality differs
from man to man. from society to
society, from norm to norm. If Gan-
dhiji had known that his followers,
with a glass of aqua pure, could run
mad from one end of India to the
other, then probably the first thing
which he would have advocated was
prohibition of power and not prohibi-
tion of alcohol which contains only
about 30 per cent. This power cont-
ains more than 100 per cent alcohol
and is more maddening than alcohol
itself. Therefore let us not go into
the question of morality. Here is a
question which should be considered
with a dispassionate seriousness
namely, whether we should lose a
substantial source of revenue on
account of prohibition which is again
a State subject and over which the
Constitution does not give any autho-
rity to the Government of India or
the Parliament to enunciate a uni-
form policy-——whether it iz open to us
to throw that money to the gutters
and to enrich the coffers of the illicit
distillers and starve our nation-build-
ing activities and to make good the
loss by proposing such kind of taxa-
tion.

Again, it is quite unfair on the part
of the Ministry to cite here the re-
commendations of the Taxation En-
quiry Commission. I would like the
hon. Finance Minister to cite a single
instance in which a report of a Com-
mission like the Taxation Enquiry
Commission, has not been discussed
in this House. The other day the
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Press Commission’s report was dis-
cussed in this House as well as in

the other House before the Govern-
ment formulated certain courses of
action on the basis of those recom-
mendations. The Taxation Enquiry
Commission report is a very valuable
document, which contains many
valuable recommendations. Neither
this House nor that House has been
provided with any opportunity of
considering those recommendations at
any length. Last year, the Finance
Minister, armed with three bulky
volumes of that report, managed to
smuggle sdme of those recommenda-
tions into last year’s Budget.

Surt M. C. SHAH: Smuggle?

Surr S. MAHANTY: Yes, because
it was not discussed in this House.
If the Government thought it fit to
implement some recommendations of
a Commission which they had appoint-
ed without the approval of the House,

- then the terms of reference of that
Commuission should not have been
announced 1n this House. We all
awaited the opportunity when the

Government would come to this House
for a discussion on that report but
that was not done nor that is ever
going to be done but on the basis of
those recommendations, the hon.
Finance Minister ~seeks to justify
every kind of iniquitous taxation pro-
-posal that strikes his imagination.
Sir, it is true when it is professed,
when it is claimed that the per capita
income, that the national income of
India has recorded an increase of 18
per cent. when the achievements of
the First Five Year Plan period are
taken into account but in subjective
terms, it is most elusive. I would
like the hon. Finance Minister to
answer whether this increase in the
national income is reflected sub-
jectively in the income of the average
people.

Surr M. C. SHAH: The hon. Mem-
ber was not present yesterday when
I replied on this point and I don’t
think he can expect me again to
repeat the same thing.

28 RSD—2.
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SHr1 S. MAHANTY: I have gone
through his speech and on the basis
of that speech alone I am offering my
comments. Now we all know that
India is a Union of so many States.
If vou go to States like Orissa and
other comparatively backward and
undeveloped States, you will find
that the per capita income is much
less—is less by more than 50 per
cent. of the average per capita income
of India which has been computed at
Rs. 285 a year. I would like the hon.
Finance Minister if he has got any
material in his possession to tell me
what is the per capita income in the
backward States like Orissa or
Assam.

SHRI M. C. SHAH: He can find out
as he comes from Orissa.

SHrr S. MAHANTY: I made my
enquiry from the National Sample
Survey Office but they said that they
had no such information. Therefore I
have to rely on the information which
has been provided to me by the
Finance Minister of Orissa. And
according to his report the per capita
income in Orissa is in the neighbour-
hood of only Rs. 80/- a year. When
you are exempting the coffee planta-
tions, the tea plantations and the
rubber plantations in the country and
when you are imposing this kind of
indirect taxation even on articles of
food, in all propriety we have a right
to ask whether in the absence of any
increase in the taxable capacity of the
people you have any right to come
here with all these impositions. We
all know that for the success of the
Second Five Year Plan we require
heavy investment, but that investment
must come from other quarters.

Tue VICE-CHAIRMAN (Suri P. S.
RagacoparL Namu): You have only
one minute more.

SHrr S. MAHANTY: Sir, from my
group probably I am the only speaker
and T do hope you would be good
enough to extend my time by another
five minutes.
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Tue VICE-CHAIRMAN (SHrI P. S.
Rajsacorar. Namwu): Please finish
soon.

SHRr S. MAHANTY: Yes, Sir.
all know that the successful 1mp1e-
mentation of the Second Five Year
Plan would entail very heavy invest-
ments. But why should all that
investment come from coffers that are
already pauperised? Why should it
come from people who are living even
below the marginal level? We all
know that as the first step towards
the realisation of the ideal of a soci-
alist society land ceilings are going
to be fixed. But a big controversy
has been raised as to why the Gov-
ernment should not similarly fix a
ceiling on the income from  other
sources. The hon. Finance Minister
has argued that the supply of land is
restricted and therefore the ideals of
social justice can be served by an
equitable distribution of land the sup-~
ply of which is limited. But may I
ask the hon. Minister to lei me know
whether the flow of other kinds of
wealth is unlimited? Here it is a
question of the cquitable distribution
of unlimited wealth and not the con-
centration of it in a few hands who
may enrich the party coffers of the
party in power. Sir, it pains me to
hear such kind of arguments from the
hon. Finance Minister when it comes
to the rural sector. When it comes
to the rural sector it does not prick his
conscience to come down on the people
with all kinds of taxation proposals.
But when it comes to the urban sector,
when it comes to-the industrial sector,

when it comes to tl‘ae commercial
sector, he is quite sympathetic (o
them. Viewed 11 that light, this

Finance Bill has not much of.... ..

Tre VICE-CHAIRMAN (SHr! P. S.
RasacoraL Namu): Please wind up.

SHrr S. MAHANTY: I am just
winding up. Therefore, in the fitness
of things I would like to record my
protest against such kind of proposals
in the Finance Bill

Tee VICE-CHAIRMAN (Sur1 P. 3
RaJacorar, Namvu): In view of the
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large number of speakers, it has been
decided by the Business Advisory
Committee that the House will sit
through the lunch hour also. The
next speaker is Shri B. K. Mukerjee.

a Serr B. K. MUKERJEE (Uttar

Pradesh): Mr. Vice-Chairman, Sir,
I stand to support the Finance Bill
because the yield from these extra
taxes is supposed to be required for
the development of the country and
the implementation of the Second
Five Year Plan. Therefore, I do not
think there can be any disagreement
on the extra taxes that are going to
be levied. The Second Five Year
Plan, as the hon. Finance Minister
has stated, is a very bold and ambi-
tious one and to implement such an
ambitious and bold plan, they require
a lot of money. But I would add that
they would require not only a lot of
money but also the enthusiasm of
the entire population of the country.
1 am very doubtful if in the policy of
the Finance Department there is any
proposal to create the incentive of the
people and to make them feel enthu-
siastic and come forward to achieve
| the objectives of the Second Five
! Year Plan. To rightly and quickly
{ implement the Plan is not the work
of only a few highly placed peobple,
those who are fortunate enough to
have enough. It is the work of the
people and especially of the people
employed by the Government in the
lower strata.

[MR. DEpuTY CHAIRMAN in the Chair.]

i I am obliged to submit that te
those in the lower strata there is ne
incentive to become more efficient and
more active and to rise up to the
standard that is required of them in
order to implement this Plan. This
extra taxation will certainly bring
In some extra revenue. But we do
not know how this money is going
to be utilised. If we examine the
position in the Finance Department
itself, not in any subordinate office
of the Department, but the position
of the staff employed under the very
nose of the Finance Minister, those in
| the Secretariat, we will get a picture
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which will show us how this depart-
ment can function more efficiently
and how we can create enthusiasm
among the staff who are required to
he more efficient and more active in
order to discharge the duties required
of them. In the Secretariat itself, in
the Finance Department, a lot of staff
are employed as temporary. hey
have no security of service. They do
not know what is in store for them in
the future and so, they cannot put
their mind and soul to work effecti-
vely and efficiently for the prosperity
of the country. This is not a new
factor in thid year's Budget; il 1s a
factor which I and everybody have
been seeing in the Budgets cf the
past years. Now, under the very
nese of the Finance Minister, this is
what happens. They have provided
for the permanent staff an amount of
Rs. 2,84,000 whereas for the tempor-
ary staff a sum of Rs. 4,75,000. that is
{0 say, more than double, has been
provided. More than double the
number of the permanent staff is
temporary; these people do not know
‘what will happen to them tomorrow;
they have got no security. They also
4o not get the same amount of
emoluments that are paid to the per-
manent staff. Therefore, even if we
expect them to be efficient, they can’t
be. This is not only the case with
the Finance Ministry; this applies to
all the Ministries. I will cite a few
instances in the Home Minijstry which
sanctions the appointment of the
staff, whether permanent or tempor-
ary while the parent Ministries pro-
vide the money. In the Home Minis-
iry also you will find a sum of Rs.
444,000 has been provided for the
permanent staff whereas the sum
provided for the temporary staft is
Rs. 12,91,000. This is not for this
year alone but has been the case for
& number of years. These people are
not given an incentive to be efficient
and to do the job as the country
expects them to do.

As time 1s short, I will come to

another branch of the Finance Minis- |

iry, the Controller of Insurance Of
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course, a very bold step has been
taken by acquiring the management
of all the insurance companies. These
companies are going to be nationalis-
ed very soon. Nevertheless, the
inefficiency of the Controller is respon-
sible for all the misappropriation and
mismanagement of these companies.
Had he been active or vigilant and
acted as he was required to do, then
what happened in all these insurance
companies could have been avoided
and checked but then this Controller
of Insurance was ineffective and
mefficient which resulted in mis-
management and misappropriation of
the public money by the Directors
and Managing Directors of insurance
companies. The other day, in reply
to a question in this very House, the
Finance Minister replied that a
Managing Director had run away
with an amount of fifteen lalkhs of
rupees and neither the Finance Minis-
try nor the Controller of Insurance,
nor even the Police department are
able to detect the person as to where
he has gone with all that money.
That is not all. I will cite one

more example as to how he was
inefficient and ineffective. There was
an insurance company which used

to pay to one of its managers an
amount of Rs. 1500 per month. That
manager had the good fortune to
secure a position, not a big post but
an elective position, under the Gov-
ernment. When he relinquished his’
employment, he was offered a life
pension at the rate of Rs. 3000 a
month. While he was on active ser-
vice he got Rs. 1500 per month
whereas on his retirement he was
given a life pension of Rs. 3000 per
month and this is the efficiency of the
Controller of Insurance. These
insurance companies have recently
been taken over for management by
the Government and the Custodians
have been appointed on the recom-
mendation of the Controller of
Insurance.

Mr. DEPUTY CHAIRMAN: Mr.
Mukerjee, the Insurance Bill is coming
up later. We are now concerned
with the Finance Bill.
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Surt M. C. SHAH: He is
pating.

Surr B. K. MUKERJEE: I am only
trying to show that the Finance
Ministry is inefficient. It expects
people to put their heart and soul
into work.

Surt M. C. SHAH: Therefore, the
only remedy will be not to support
nationalisation.

Surt B. K. MUKERJEE: You did
not care to consult people who really
counted. What I am suggesting is
that those people who have been
appointed as Custodians know nothing
about insurance. They are only
harassing the staff and harassing those
people who used to bring business.
Instead of that, instead of the advice
of the Controller of Insurance, if you
had put better people, people from the
field, people who have been working
in this field for vears together, it
would have been better. Though they
do not get four or five thousand
rupees per month, they are efficient
and educated and can run this busi-
ness in a fair and better manner, far
better than the persons now appoint-
ed as Custodians.

SHRI M. C. SHAH: Perhaps my hon.
friend does not know anythipg about
the appointment of Custodians. All
these people have been in the insur-
ance field for a number of years, per-
haps thirty or twenty or twenty-five
years. I do not think the hon. Mem-
ber knows about these people and
without going into that question, it
will not be worthwhile to say that all
these Custodians are not fit to act as
Custodians.

antici-

Mr. DEPUTY CHAIRMAN: Any-
way, that is beyond the point, Mr.
Mukerjee. Come to the Finance Bill

Surr B. K. MUKERJEE: I will for
the information of the hon. Minister

Mr. DEPUTY CHAIRMAN: You
can reserve all these remarks for the
Insurance Bill when it comes before
Let us have something
about the financial proposals.
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. Sur1 B. K. MUKERJEE: This is
| regarding the Finance Bill. I object

| to the payment of fabulous sums.
Surr M. C. SHAH: It is not there.

Surt B. K. MUKERJEE: The Fin~
ance Ministry is responsible for the
payrgent of fabulous sums to the Cus-
todians.

SHrt M. C. SHAH: The hon. Mem—
ber does not know that the Custodians
are not paid by the Finance Ministry
nor even out of the funds of the Gov-
ernment of India. He m‘xst know that
also.

Sur1 B. K. MUKERJEE: I know
probably no less than the hon. Minis—
ter about this.

Surr M. C. SHAH: I am glad; but
when he said that fabulous sums were
paid by the Finance Ministry to these
Custodians, I said that the hon. Mem-~
ber must first acquire the knowledge
as to wherefrom the funds come for
payment to these Custodians.

Surr B. K. MUKERJEE:
monsense.

Surt M. C. SHAH: That is lacking.

Surr B. K. MUKERJEE: The hon.
Minister must take the trouble of list-
ening. Members know that the insur-
ance companies have not yet been
nationalised. Government has taken
over the management of these con-
cerns and the money paid to these
people comes from the funds of the
companies. Everybody knows that. If
the hon. Minister does not know, L
am ready to help him in this respect.

Surrt M. C. SHAH: The hon. Mem-
ber said that these payments come
from the Finance Ministry. Mr.
Deputy Chairman, you must have
heard it also. Whether commonsense
is lacking here or there, the Member
must be the judge.

Mr. DEPUTY CHAIRMAN: Mr.
Mukerjee, you made the remark that
the Finance Ministry is paying these
sums.

Surr B. K. MUKERJEE: The only
thing I should say is that we are step-

It is com—
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ping forward and our goal is the ; out the objects with the money which

achievement of a socialistic pattern of
society, and if the Finance Ministers
do not change their outlook, it will be
a mere uptopia and we will never
reach anywhere near our goal. There-
fore, Sir, we cannot afford to pay
Rs. 4,000 and Rs. 5,000 per month
to anybody, wherever he is posted or
wherever he is placed.

Now one more subject on which I
shall speak. Of course, yesterday
some Members were pressing the point
that Government should look after
those people, old and retired hands of
the Government, whom Government
is paying pension. If the pension is
based on the salaries or emoluments
paid to similar incumbents of today,
then they are entitled to get more as
their pension. That means that the
pension fixed at the rate at that time
when they retired is not applicable
today. Now when you pay a pension
to the old and retired people I pre-
sume that this money is paid not only
in recognition of their past and good
service but also in the belief that this
should enable them to live comfort-
ably during their retired period, and
if we wish them to live and render
service to the country by their experi-
ence, education and knowledge, we
have got to see that these people live
comfortably, and Government should
not see them starve to death. There-
fore I only request the Finance Minis-
ter to look into this case and pay them
better by which they can live better.
This can be done by adding to their
old emoluments the dearness allow-
ance, the personal pay, etc. paid to
like officers in service foday and then
calculating their pension. If this is
done they will be happy and they will
be able to live more comfortably.

Now another peint. The Finance
Department allots the moneys to the
difterent departments, but in regard to
most of the money’s when the latter
actually want to spend them, again
they have to go to the Finance Depart-
ment. The red-tapism has got to be
avoided. They do not care to see

" whether the department is carrying

!

§
1

they spend. Now as an illustration,
to enable Mr. Shah to understand,
what I want to say is this. Now the
day before yesterday, in reply to a
question, the Minister for Housing
said that they call for tenders when
they appoint a contractor. They call
for tenders and a man from the
Finance Department is deputed to
examine those tenders and to accept
one of them. The tender is for the
PW.D. but the engineers there are not
the authority to accept or reject a
tender. A man deputed by the
Finance Department is the man who
accepts one of the tenders.

SHRI M. C. SHAH: Perhaps he does-
not know the procedure. Unnecessari-

SHrr B. K. MUKERJEE:
to listen to me, to what I say.

You try

SHrr M. C. SHAH: You say that an
official of the Finance Ministry accepts
a tender. That is fundamentally
wrong. You do not know the proce-
dure. . -

Surt B. K. MUKERJEE: I am not
speaking so much on the procedure
but on the effect of accepting a lowest
tender on the workers’ amenities. The
guestione is that the lowest tenderer
cannot provide all the amenities to the
workers that they will be employing.
That was the question raised the day
before yesterday. Now, whether the
contractor pays the workers properly
or not, the Finance Department insists
that the lowest tender must be accept-
ed. The department cannot go in for
another tender, which is not the low-
est, because the Finance Department
raises an objection and their officers
are really the authorities, there to
accept or not to accept a tender. Of
course, the Finance Department will
be justified if they direet the depart-
ments employing contractors not to
employ contractors at all. I made the
suggestion, while we were discussing
the Railway Budget th‘xs year, that a
national construction corporation
should be formed. While the Govern-
ment had so many corporations, this
will be one additional corporation



Finance

535

[Shri B. K. Mukerjee.]
which could be entrusted with all the
constructions which the Government
agencies want to be done. If this con-
struction corporation is formed, the
question of lowest tender or highest
tender will never arise and that is how
we can provide the incentive—and this
is required to be done under the
present financial position of the coun-
try—to enthuse the people to come
forward and render all sorts of physi-
-cal and financial help to execute these
Plans.

Mgr. DEPUTY CHAIRMAN: Your
time is up, Mr. Mukerjee.

Surt B. K. MUKERJEE: One
minute please,
Mr. DEPUTY CHAIRMAN: You

have already had five minutes extra.

Surr B. K. MUKERJEE:
minute, Sir.

I do not know whether the amount
provided will still be required for the
various Employment Exchanges, as
they have been transferred to the
State Governments from the 1st of this
month. I do not know whether all the
amounts have been provided for the

. running of these departments.

Just one

Then, some of our friends yesterday
criticised the inefficiency of the P. &
T. Department and the Minister while
replying, said that telegrams and post
card were a losing concern, that is to
say, whatever a man pays for a tele-
gram and whatever a man pays for a
post card is only a portion of the cost
that is actually incurred to deliver the
message or the post card to the
parties concerned. I do not know why
the Finance Minister should not think
ot increasing the rate of telegrams and
post cards and putting a stop to this
recurring loss on this account when we
can increase them. Now this increase
does not mean that you should create
more posts of officers and go on pay-
ing these highly fat-salaried people,
the Secretaries or Joint Secretaries
and others getting Rs. 4,000 and
Rs. 5,000 a month, who also get the
luxurious travel by air or
the Juxurious travel by aircondi-
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tioned coaches, whereas the peo-
ple in this country, even the Members
of Parliament, cannot have that lux-
ury. Why cannot the Finance Minis-
ter pull up these people not to travet
by air and not to travel by the air-
conditioned coaches? These are the
ways in which our finances are misused
and I hope the Finance Minister wilf
take note of this that the officers should
not be permitted to travel by air by
air-conditioned coaches. They must
travel with the people of this coun-
try if they want to serve the people

of the soil. '

Surt M. C. SHAH: Perhaps bullock-
carts would be better. :

Suri. B. K. MUKERJEE: Now, T
come to the question of this tax eva-
sion. I do not know whether the hon.

. Minister could give us an accurate

figure. He has said about Rs. 30 cro-
res. It may be Rs. 60 crores or it may
be Rs. 25 crores. Sir, I say that it is
the inefficiency of the Finance Depart-
ment that these people should evade
paying taxes. This Income-tax Depart-
ment goes and harasses a man whose
total assessment is about Rs. 5,000 or
Rs. 10,000 or even Rs. 25,000 but they
never go to a man who evades lakhs
and lakhs of rupees. They never go
to such people. They go to the
middle class people and harass
them. That 1is how they show
their efficiency and they show their
activity. They will never go to
a man who tries to evade lakhs and
lakhs of rupees. Now, for the infor-
mation of the hon. Minister I can say
that our business people, our indus-
trialists actually take pride in the fact
that they have evaded payment of
taxes. When they go to their club or
go to some party, they say ‘I have eva-
ded Rs. 10 lakhs this year’. This is

Sart M. C. SHAH: Will the hon.
Members oblige us by giving the
names of those people who have boast-
ed that they had evaded Rs. 10 lakhs
or Rs. 20 lakhs? I promise that
immediate enquiries will be made and
if it is found correct then they will be
taxed. It will be a good to the country
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and I would request the hon. Member
that he should oblige us by giving us
those names which he may have in his
possession. That will be more fair to
the Government than merely criticis-
ing.

Sarr 8. K. MUKERJEE: Sir, human
memory may be short. I do not know
whether within four years a man can
forget everything. Four years before
Mr. Shah was one of us and now he
forgets what he used to hear while he

was not on that bench. We were
always hearing......

Mr. DEPUTY CHAIRMAN: Mr.
Mukerjee, instead of making these

allegations here, you had rather pass
on those names to him and he will cer-
tainly make enquiries and see that
they are taxed. If you have got any
reliable information, pass it on to him.

Surr B. K. MUKERJEE: I have
only to say that if they pay more

attention to the big people who
are......
Mr. DEPUTY CHAIRMAN: You

are making definite allegations against
certain people that they have evaded
paying lakhs and lakhs of rupees and
that they are making it known to their
friends. What he wants is, instead of
making these allegations, you should
rather pass on those names to him so
that the Government may take the
necessary action, if really you have
got that information. Hon. Members
must take the responsibility for the
statements they make here. Other-
wise they should not make reckless
allegations like that.

Serr B. K. MUKERJEE: All right,
Sir. Something has been said about
education. One thing which the Edu-
cation Ministry can do is when the
» wtudents enter into the higher secon-
dary stage of their education, each
student should be required to state his
future occupation, so that the Educa-
tion Department might be able to plan
that particular boy’s education accord-
ing to his aspirations. .

Now regarding shipping and inland
water transport, much less attention is
being paid to them..
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| Mr. DEPUTY CHAIRMAN: You
I have already taken more time.

Suri B. K. MUKERJEE: [ wish that

both the Ministry of Transport and the
Ministry of Finance should pay more
attention to this vital necessity of our
land. ‘

Dr. D. H. VARIAVA (Saurashtra):
Mr. Deputy Chairman, Sir, I just want
to make certain observations about the
Finance Bill. I have nothing to say
against it. I support the Bill and I
support the new taxes which have
been levied in this Bill. Though there
are certain taxes which are hard on
the common people, but as the Finan-
ce Minister has mentioned that only
‘4 per cent. of the population pays
income-tax, and therefore other taxes
have to be collected from the common
people for the benefit of the common
people, there is nothing wrong in tax-
ing them reasonably. But I want to
mention here that the income-tax
machinery should be made more effi-
cient. At present it is admitted that
about Rs. 30 crores are being evaded
by people who are suppose to pay
income-tax. In this respect the Govern~
ment have made certain provisions
in this Bill as a result of which they
can re-open cases which are even 30
years old. I personally think there is
nothing wrong in it. Even two years
ago I made an observation that when
it was suspected that a man was
evading income-tax even before the
charge was framed, his books should
be impounded so that they may be in
the hands of theincome-~tax authori-~
ties before he can make any changes
in his account books. Thus the real
thing could be found out. Again there
is a practice of keeping two books of
account. This should be gone
into and private enquiries should
be made. Sir, keeping of two books
of account should be made a criminal
offence. I know that the Government
is making all efforts to find out those
people--who are evading taxes. And
as Mr. Parikh has suggested we want
to increase the staff for collection and
a certain amount of money spent for
increasing the staff, I think, would be
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well spent. The Government and the
country will benefit from it.

Now, I come to the question of sales
tax. Though it is not a Central sub-
ject, it has reference to Finance and
directions are being given by the Cen-
tral Government to the States about
this sales tax. Sir, firstly, this sales
tax should be uniform all over the
country. Secondly, the way in which
this sales tax is collected is a sort of a
pin prick to every person every day,
from the highest to the lowest in the
country. We just go to a shop and ask
for something. The shopkeeper says
that it costs Rs. 10 and a tax of five
annas is seperately charged. Every
time while making purchases people
actually abuse the Government.
They say that in the good old days
they never had to pay such a tax. It
is always argued that the Government
is taking something from the people
which was not being done a few years
back. 1 therefore suggest that the
sales tax should not be collected in the
manner in which it is being done but
some method should be devised so that
the tax is included in the prices of
articles themselves and collected at the
source. 1 have seen many people
when they go to a shop telling the
shopkeeper, ‘do not make out a bill;
give me at the price quoted; I am not
going to pay sales tax.’ Sometimes
some small shopkeepers consent to
that. Sometimes the articles are not
purchased and there are interminable
arguments. So all the while the peo-
ple are reminded of this tax. People
who have got to pay income-tax are
reminded only once in a year but
the common people-now-a-days are
reminded of this tax not once but
three or four times every day. When-
ever they go to the market for pur-
chasing something, the sales tax has
to be paid. Secondly, I would say
that this sales tax should not be
charged on commodities of consump-
tion like wheat, rice, oils etc. as has
been done lately in a certain State.

Now, I come to the question of eco-
nomy in the spending of money. There
are many items which T have noticed
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in each Department but I do not want
to go into all of them. I will say
something about the Health Depart-
ment. There is one thing which is
occuring in the budget of the Health
Department. It is the expense of about
Rs. 99 lakhs for the production of
quinine. Cinchona plantation was
started in Bengal and in Madras
during the last war and Rs. 99 lakhs
have ‘been spent on that but the pro-
spect of producing quinine out of that,
I think, is very meagre. But at the
same time every year Rs. 5

1 p.m.

P.M lakhs are provided for just
looking after the plantation. The
whole idea is that after once

extracting the quinine from these
plantations, on which Rs. 99 lakhs
are already spent—1t may be
called Rs, 1 crore—and still Rs. 5
lakhs are spemt every year and the
benefit that we are going to get from
it is nil. So, I would suggest that if
we have spent Rs. 99 lakhs, nowscrap
the whole thing and stop spending
Rs. 5 lakhs every year on it.

Now, about the public and private
sector. I have nothing to say against
the public sector and I am not against
nationalisation. But at the same time
I want to make certain observations
that when things are done in the pub-
lic sector it ismy impression—I think
it is the intention of the Government
that the public sector should be work-
ed on a “no profit no loss” basis. Well,
I do not think that that is right and
that is the right conclusion that I
have arrived at. But whenever we
see any report of some public sector
industry, we find that there is always
a loss. 1 do not know whether the
Sindri Fertilizer Factory is making
profit or loss and I would request the
Finance Minister to let me know whe-

ther they are working at a profit”
or working at a loss. I must
say that in the beginning it is

| not possible to have profits from an
| industry. It will take some years.
But what is the policy of the Govern-
ment as to the public sector? Are
‘. they going to make profit, because
, they are going to contract the private
i sector? Then, you are going to lose

\
Y
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the ineome-tax that you are getting
from the private sector. Now, if we
contract the private sector, then this
income-tax which you used to get
from the private sector, are you going
1o get from the public sector or uot?
Because if the public sector is not
worked on a profit basis, then theie
will be a loss in revenue and no
matter how much of other taxes you
Jevy on different articles, that won't
compensate for this, because, I think,
the greatest amount of tax that Gov-
ernment obtains is through the indus-
tries, by taxing the industries. And
so if the public sector is not worked
economically and on a profit basis, 1
am afraid the revenues will suffer a«
great deal.

Now, there are many branches in
which Government has already taken
the step of producing things, just like
the fertilizer. And now they are going
into the iron and steel industry. How
is it that the industries in the hands
of the private sector have made huge
profits and have also paid taxes to the
Government, which, in many respects,
enables the Government to run the
country? Now, when we run our iron
and steel plant, I am sure that it will
be run as efficiently as it has been
done by the private sector. If it is
not so, then not only will we lose the
income that we were deriving through
taxation from the private sector, but
we will lose on capital if thig indus-
try is not run efficiently. So, I am
sure that the Finance Minister will
let me know if they are going to make
. as much profit, if not more, as in the
private sector. I must concede that
in a Welfare State you don’t want to
make profit in excess of what is
necessary, but at the same time iron
and steel is such an industry that if
it is run efficiently, then a much
greater profit will accrue to the Gov-
ernment than what obtains through
the private sector by taxation.

Now, there is the question of elec-
tricity. Electricity, I think, is the
concern of the States. But at the
same time we know that many
States have allowed their grants,

|
i

|
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which are granted by the Cen-
tral Government, to lapse because
of the want of finance. And now

there 1s move that all the electricity
concerns should be in the hands of
the Government and should be work-
ed through an Electricity Board. Some
Boards have been formed in certain.
Statege and others are going to be
formed. But in this, too, I want to
know whether they are making the
same profit, or a reasonable profit,
which was made by the private com-
panies, or, are theyworking in loss?
Now, take the example of transport.
Transport has been nationalised and
after the nationalisation we find that
there'is a huge loss. Now, the Govern-
ment might say, well we just want to
do it for the Welfare State. But at the
same time I cannot understand that
when this transport was in the hands
of private individuals, they were
making huge profits. The private
industries were making huge profits
and were paying a good amount of.
tax to the Government. How it is
that when it comes in the hands of
Government they run at a loss? So,
in these things, I think, a probe
should be made and there should not
be the idea that because we are
working for a welfare State we should
let go the profits. Profits should be
made, but it should not be heavy.
Even if you make five per cent. on the
outlay that Government is making
then, 1 think, the Government coffers
will be supplied with amounts which
will be quite commensurate with
carrying out the Second and the sub-
sequent Five Year Plans.

1

There are certain other things that
I might propose. Now, the raw film
is not manufactured in India and we
are spending crores of rupees for the
importation of films for the cinema
industry, for photography and for
medical purposes. I think it is the
duty of the Production Ministry to
take this in hand and if they run this
industry on proper lines, there is pro-

fit in it. Also, the manufacture of
msulin. I think we are importing
winsulin worth crores of rupees. In

J‘ the same way, there 1s the petroleum
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and the coal industry which Govern-
ment is going to nationalise shortly.
In these, too, efficiency must be the
prime factor. If these things are not
run efficiently, then, I think, the huge
profit which the petroleum companies
are now making will be lost to us,
because petroleum is priced highest in
India than in any other country. And
if we have got a petrocleum company,
Government could see that it is run
on proper lines and profits are paid
into the Government funds,

y Now, I do not want to say any-
- thing on insurance, because other'
Members have spoken on it. But I
am sure that there 'is an assurance
from the Finance Minister that insur-
ance when it comes under Govern-
ment control will be run more effi-
ciently and that Government will get
more funds from the insurance than
what it is now getting and also insur-
ance is being extended to the rural
area.

Now, there is also the question on
which I will request the hon. Finance
Minister to enlighten us, that is, the
problem of what is called the doing
away with the disparity in the stand-
ard of living and the disparity in
income. Now there is a suggestion
that this disparity should not be more
than, say, 30 per cent. I think that
on the income of high officials they
want to put a ceiling of about
Rs. 1,500. If this is done, I want to
krow from the hon, Finance Minis-
ter who is going to buy all these new
motor cars that we are going to pro-
duce. I think that they are going to
be priced at least at about Rs. 15,000.
When a man earns Rs. 1,500, will he
be able to afford a car if this ceiling
on income is put? In that case, I am
afraid that many people who are in
service and in private life will not
be able to make use of these cars.
Then the problem will arise whether
the Government should subsidise these
people to buy cars and so on. So, I
think that this question must be care-
fully considered.

Mr. DEPUTY CHAIRMAN: Yes.
Is that all?
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. Dr D. H VARIAVA: Is the time
! up, Sir?

| Mr DEPUTY CHAIRMAN: The

time is over. You have taken five

minutes more,

Dr. D. H. VARIAVA: I will men-
tion only one or two points. In the
last five years, we spent Rs, 10 crores
on the control of malaria throughout
. India. Now I wish to know how we'
. are going to reduce the incidence of
malaria, because I find—and many
people have complained to me—that
the mosquitoes have increased and
malaria has increased. So, I suggest
|.that statistical bureau should be
i attached to the Ministry of Health and
they should find out whether the
money spent on the control of mala-
ria is commensurate with the results
achieved and whether it is doing the
I amount of good work that it is sup-
{ posed to do.

Well, Sir, as my time is over, I will
| not talk any more, but I will suggest
one more thing that the Finance
Department should see that whenever
large amounts of money are spent,
they are well |utilised. There is a
suggestion that a committee should
be set up to scrutinise the spending of
all the departments during the Plan
I period and I hope that this committee
i will be set up not only at the Centre
| but also at the State level and a man
from the Centre should be on those
Committees to see that the money is
spent well.

| With these words, I support the

)
b Bill

Surr P. N. SAPRU (Uttar Pradesh):
{ Mr. Deputy Chairman, Sir, I happen
to have a bad voice today and the
House will forgive me if I am not
able to make myself properly heard.

I wish to make a few remarks om
the Finance Bill and in doing so, I do
. not propose to go into details so far
J as individual, items are concerned.
’ It is possible tp take the line that
. individual items of taxation are very
harsh. They are of a staggering
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nature and they are, in some respects, |
you may say, unjust. But you do not |
solve the problem by saying that.
The big question that one has to make
up one’s mind about is whether it is
right and wise and proper that this
country should aim at the implemen-
tation of the Second Five Year Plan

in the period contemplated by the
Plan period, that 1s, five years.
If it be our objective that the

Second Five Year Plan should be im-
plemented, obviously there will have
to be, in order that it is carried
through, an all round increase in
every type of taxation.

I said the other day that my pre-
ference was for direct and not indirect
taxation. The hon, Finance Minister
quoted from the observations of the
Taxation Enquiry Commission and he
pointed out thal the Commission had
visualised taxation which was not
limited only to direct taxation, but
which included indirect taxation also.
Now it was not my view that we
should limit ourselves only to direct
taxation. I said that my preference
was for direct taxation. Where there
is a choice between direct taxation
and indirect taxation, 1 choose direct
taxation. That is my personal, indi-
vidual philosophy. But even so far
ag indirect taxation is concerned, one
has to ensure that its incidence is such
that it does not fall heavily upon the
poor. We know that we have stag-
gering poverty in this country. The
poverty of this country is something
unimaginable. 1t hag been the sub-
ject-matter of comment by almost
every thinking foreigner who has
visited this country and if you were
to tax people in such a way as to
lower their standard of living in order
ihat at some future date their children
and children’s children might pros-
per, well, you may do it and yet not
be able to do anything of suhstance so
far as the children and children’s
children are concerned. That being so,
it is difficult to suggest any alternative
means whereby this Plan should be
financed. I think that the Plan has
to be carried through. We must
make up our minds that it should be
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carried through. I think that the
proposals in the Finance Bill will be
found on the whole to be not too un-
reasonable. I will putit negatively. I
say ‘not too unreasonable’ because I
do not like a tax on soap. I would
like people to make more use of soap-
in this country and I think it will do
good if they were taught to use soap
a little more than they do today.

Then, I do not like a tax on cloth—
coarse cloth. I think that food, shel-
ter, and clothing are the prime neces-
sities of life and the poor people are
scantily clothed in this country. I
wish it were possible for them to be
better clothed than they are and they
should be made to feel joy in feeling
that they are well clothed. I do not
like this tax on cloth. Now, Sir, I am
not bothered about the tax on motor-
spirit. I think, the people who use
motor-cars are somehow able to find
the ways and means of paying this
tax. But I do think that the question
of a tax on kerosene oil needs consi-
deration, and there is the questiom
of sales tax on consumption goods like
food grains and salt, about which we
look in the old days a definite stand.

Apart from this, Sir, one featurc of
the Plan which fills one with a little
anxiety is that nearly 25 per cent of
the deficit is going to be left uncover-
ed. Now this is unorthodox finan-

cing. I am not very much in love
with  orthodox financing. I think
it is possible to experiment in fin-

ance. And, in any case, there is no-
reason to assume that the uncovered
deficit will give rise to any inflation.
I suppose, the population will in-
crease, 1ts standard of living will in-
crease, production will increase, and
all that will have a stabilising effect
on prices.

Then, Sir, there is another point
with regard to foreign aid. Now, we
are expecting foreign aid to the ex-
tent of about Rs. 800 crores. I "am.
not very good at figures. Ag a matter
of fact, I cannot ordinarily remember
any figures. But, I think,we are expect-
ing about Rs. 800 crores of foreign aid..
Well, we do not know what the atti--
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tude of certain countries will be. But
we are not going to change our
foreign policy or modify our foreign
poliey in order that we might be able
to get foreign aid. We are not
opposed to foreign aid, provided we
get it on terms consistent with the
interests of our country and consistent
with the self-respect of this coun-
try. But we may be certain, as
the Finance Minister said the other
day, that we shall get about Rs, 400
crores of foreign aid. We shall get
some aid under the Colombo Plan, we
shall get some aid from the Interna-
tional Monetary Fund, and we might
probably get some aid from Canada,
and I suppose we might count on some
aid from the U.S.A., the Ford Foun-
dation and Congressional discussions
notwithstanding. But I  think, our
effort should be to make ourselves
more and more self-reliant. Perhaps
it is inevitable that we should think
in terms of foreign aid, but this
foreign aid can,if carried too far have
adverse results. Therefore, we should
learn to be self-reliant.

Reference was made by Dr.
Mookerje, in hig very learned speech,
to the economic progress of Western
Germany, and he thought that West-
ern Germany, had been able to pro-
gress rapidly, had been able to make
very considerable advances after the
War in her industrial development,
as the taxation there was compara-
tively low and industry had been left
in the hands of private enterprise.
Well, India is not Western Germany,
and that fact, I think, Dr. Mookerji
absolutely forgot. Private enterprise
has not played its part in this coun-
try. The old school of Gladstonian
Liberals used to think that if you
were to leave money in the hands of
the people, well, they would make
use of it, and therefore the taxes be
low. But things are changing, the
entire world is changing. The Indian
pepole are not the German people.
And in the next few years, the State
in this country will have to play a
more important part than it did be-
fore. Intervention by the State has
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come to stay in this country, and one
need not regret the fact that it hase
come to stay permanently in this
country. The amazing thing about it
is the way in which, without much
discussion, we all have accepted, in
some way or other, the socialistic
concept of economic organisation. Mr.
Deputy Chairman, while, therefore, it
is right and proper that the public
sector should play an increasing role
in our national life, it is also impor-
tant that we should ensure by good
administration that the public sector
is worked to the maximum benefit of
the people of this country. In life,
not only the enunciation of funda-
mental principles, but also the way
they are actually implemented is
important We may have the most
excellent plans, and yet those plans
may fail, because the way in which
you implement them is not good
enough. It is, therefore, necessary to
attach the highest importance to effi-
ciency in our industrial organisation,
and it is necessarv for us to ensure the
highest degree of efficiency in the
carrying out of 'State enterprises. If
there is something wrong happening

! in a State enterprise, you immediately

get a comment in the press saying,
“Oh, after all, the Government is
managing this concern, and every-
thing seems to have gone wrong with
the Government management.” One
never cares to enquire about the .
large numbers of mushroom com-
panies—I think the new company
law has made the position a little
better—which go into liquidation and
But one
wrong does not make another wrong
right, and therefore, it is necessary
for us to ensure that our State indus-
tries are worked by men of capacity,
of integrity, of character, of know-
ledge, and of skill and there should
be no nepotism in making appoint-
ments and giving promotions. I am
wondering, Sir, whether it is not time
for us to think in terms of an Econo-
mic Administrative Service, a Ser-
vice for our economic enterprises. We
have to think somewhat along new
lines. In the olden days, the civil
servant was good in his own way. He
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had a liberal education. He had an
education in classics or in mathe-
matics, which was very wuseful in
those days. These are days of
specialisation and what we want to-
day is a more specialised type of ser-
vice for running the economic machi-
nery of our State.

Mr. DEPUTY CHAIRMAN: I fear
that I have transgressed the time-
limit, and I will not therefore weary
you with any further remarks. Thank
you.

Awe) peor ward (fasg g3w) ¢
IUEAElT AEg, 91 2avs & faw-
fIr M AR e § I gaAT 8, 99 &
fag faw a7 wgieg gsEe & ary

q 9T AHIT ATEAT HT TGAT Y
TE § 5@ qANAT A FQ Fg3 &
fra @t g€ g ) oA [ & A@1q
2 # fa=r 7ot #7 2a 79 A0 wrElwd
Fr § B FaR & gy ang
farg W1 wga agl 991 w@aw §
ferqt & swrn & @Y fag § @
a7 fagT 7 g/ AST 1 gmIe WAl
T 7 3 97 AT &V 79 fagwm g o
ITHTT AT gArE wrE €, 39 FY
#HT WERT 9w 7ET ¥ 7 oaeRl A
T{l AN G GHE I, FeqAr oY
FEl FT gFA fF 99 F IO A1 A
Fradt & Fm 78 |

T MITEEY Ff gy F
¥ am | Fiw & & g7 oF w Foran
| FOE9 99 AL WA mwAR
qf OqH § AT F ART SY 19 927 F7F
g, 9 7 3 a7 W E A gd@Y
¥ I FoFT FT ATHA-GIAT K12 Fayaq-
NHTFTATY FT £ 1 I9 ¥ 397 a8
ST AT FT FT A STAT AT 3, I
I Ft FAT AT & quAE gy g §
FATN ATTAET SE AIAE PAT, a9 A
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g WA HT UH W a9 TAT § |
ZLUF FIF FI TH O & fag e
faar trar & fo walet @ oa o FR A
Ter FY Seafa sgTar N AT IHW A
3w fag aga 3g@ AT ST
FT GHT | 9T W IG FT F@T Ar@r
AT wid A § AgY gAs 9|y 5 @
FH TR AR & | AT gAAT T
AT FIH & 99 F FA F F7 AT A .
FEX F IET I @E FAT AT AT
g AT & we wafE I g
Y7 @gr 7% fF o= qe & 9o fEgr
¥ A9 qv FT awm fzar wor &, @@
IO T FT FrAq geir 7 agt 9%
qT AT FT @ a7 /T FT /AT W0
fv 3 8 & FIvsi § 77§ | 99 qF
q¥ FT AGY T 9T a9 HY F@F § Avar
a7 fr aga & A9t § vw 7@ AT
g, T A a9 9 1 A W F A
WIT & Fgf § FUT RSt 7 Hu |/
HFigar, Wit fergeam d AT 7T
T ® BT, AT FT WGAT T
FEE T F A W AT & 71 W

. & far & §® F AE F AW 6T

W & M I F WA F Ara AL
W&z g S § | gafed 7 ug gt g
fir Y %7 A 74 § I 92 fwe faw
feqr W@ 1 #ET T FT AT ATHIOT
wreat & fag, a9t & fag gaAr A
AP IE 5T 57 F qEAE T FT
& |

g faq wAT AR #1 foaEr
JAF Tl A TH B, IIAT WA
FY IH F@Y § ) Ao facga gagy
gaeqT § Wy § 1 afe § e gy
g 0 37 & fag we & wiger qav
FT 9979 g £1ar 2 g ¥ o agr
q7 F(F T& F13 AT G7aAH ALY &
MAS TETC 98 quAdr £ fw e
e dgd w9 9w 9§, i fE
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mat & &mw‘rmaﬁw
AR I | Ag dEd A aa g fE
W =y gfaEe areg TeE § EA g,
“fET ot i ag i dm odw oaw
IZF, 7 FI1S e fowar g, A wE
AY fyaan g w7 AaFE gwg fawar g
Fafy qgedl gEATg JIAAT FT FAFH
LA R SR-GRE S Lt
FiAr | At g7 wE IerEdE F-
=9 fraré Al ae @ T A om &
90 qaaeEs g & WE | 9@l 97
oG HEHT ST qeaT o ar fET &
R gre famy a1 y@-da W)
HE-FF A faeard g4 F FI0 IT
#r T2 AT Y q@g g ST &
FRIT T O wagr wendfaw 97
9 foar amav ) afe 3w w1 S
ar owmeE W gy @ fefawEr-
ggta v =g fEay wmm, @ @
T FT T IaAT warAEw T gy foraAdt
f& oo 3@ F7 faerdfy 2 1 977 W
ot ® a1 e gy & A
9 N T W@ e oA wfy afg
F& | Y N F gfear v @, I
1 F AT F TW &7 F I9 T Sfag
e 1 AN § FifE g7 & a9 FE
AT AEY &, I F qug zaAr gar
A 2 R T AT’ oo T A9y 40
U FH | NGH GHAGT G § 9@t
ax WY 4 P owr & fw oweEd
el A feaT § @ foor 9@ 1 &«
§ 99 a1 & JIe Tt & av 7 feuaw
*T wg FgY 7 &9 gwET #YQ §
W & 7 aifsg fo Al &1 9w
faaft &N T G wr &

55T

g T 7 AT 9WTT &Y @
@ g | 39 F fag N w9 S FH
&Y 35T T & ) fexdt & gm 9
#F fao 7 # qEATAT FT qaew fHAr

L4
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\w%zﬁTwwﬁ FEAFT AT
farer 3F F wraew @ TS FAEAT FY
f TE & 9 aF foxat fafam a8 gl
CwYT F HaF 9 9T @Sy A gy "
. 9 aF AT Aty ward Al
| Arg A Erae g oA 8 1 e
\ IT 1 IT FAGT T AZ FH FA
| & g W A A ¥ oA g
| WrE ¥ fag oF wiim g {3y
' g5 & | 4 fao &4 wgiga ¥ adr
} fagza &0 fF ®7 T A7 WO
A gt T § ger faar ww o
| afy w7 1 grasgwar g &1 a1 T,
qr9eY, fagfeew T faqar 9@ &%
qgT F7 F I 9T § F 2T AT
aHar & | 7 g a1 a1 9T A FLAW
FR FT JFQ § A€ IT & 9 Ig7
¥ wad £ 1 ¥ 99 gHG ®W FAT
ZRMAT U AW A T FTF FIA 3T
&t gt e see @ g v oA w-
‘ WIT JAT 9T 99T B, 99 T FH FC X
|
|

39T 70T FAF B A @A ATy
#1 wgfama qg=r a%d & |

78 @ w1z f& = w1 &
fraral F1 w7 amA g ¥ 1 afx
rETtadt F ATAAY F A FT &

‘] IQ F qarfas FT AT AT AT ANEL
IE FAAT WIT q@F FA A qEA A
! 9% | {F Ig @ T ATONA graT & fw
fog ox & wo mrad § F wyaT WGy
\ FATE & 0T A FLETF 2 23 § AT
| A OF aw @ e Afeat
)m%ra«arawa‘tﬁﬁgm?qg‘r
| i ¥ WY F wn & 99 A W g
| 9TH I 9 |F w1 AT IT G gAY
J TR ATEAT Y agT I HAT 9F
THAT 1

‘ A F yue ¥ fag gg @7 &7

I§q & & go ma F A ¥ faa,
99 & wEAT A T W17 I FY wfsarga
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FT AT FL | FF A1G oA grAv
for &1 f& st Fem &, wAwe
© 3 AT T AFAT E, GTH qFAT 2,
*ﬂ'ﬁmﬁm‘rmaﬁ JF-gET & €
NI A TR AT AT &)
zare fafaem @ g7 9 § afes
Tg A FRIOT A% § f& a ey
I F AT 935 FT FF 3T AT FC
FINFFY AT I TFTE | ITF
Ft ITEME ST {wT Ty oS §,
% I FT T9 GG § AW T 7 9
WENRFIgAFPIT F
T F gAR wrE & &Y 7Y 1 FrarAy
9ga & AR 9 § | o graa
§ gk g@-¢ A feaar I @y
b s A A qAnd A7 grad #
q ¢ a1 I 37 Ffgg 39§ grom d
s f& 5= fF 9ra o goan
T wafs w0 91 99 GET 4@
99 qR9 e &t fady #1 aw ad
e, #uer A faemo oA fewe
FT T AT AT § W7 I 39 9
Fi qTHA A1 FT @A § % 9 g
o fv ¥ fag @ ) % 5 gara
WTEay qrATe g AfFT S oumw w:;v
sy e W § A9 W awer Ay
Toar &, fagr 7 a9 a8 fasm & )
TG I FAST A fqen A FHTFeT
* qE q@ W | A 5T w7
€y 37 F faw ax A a1 w@r ¥
wafag 7 ag faadr wed f& wigso
& fag war rar a1% fear srm faw
F f5 udr w18 Ff3a1E g7 A & Fwe
2 & w9, fam & f A £ garamr
w1 W oE

4
3

Ay 8,

afewmit #r Swfr ¥ ford e
T § Fg TGN 7 G FATT I
5@ ® § | FO9 FO9 g7 OF WRW
# § 9 @ & 90 39 A7 off 0F oAy
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Mar d4r gs § 5 oAywaer #v A
F AT F A0 AT E AT 9T §
9 T 9T AFT | ATH AT I FT TR~
FIT I7E & TG & d AN FE
d afi 7z 99 @ § | afz !¢ wiw
o HIF AT ¥ AT FY T 77 AT §
o 77t 77 N % agr wv v Afg=rq
g = % f¥ waad 4 3741 919
g1 W g, 37 & fog farsr v waew
F7 fgar @rg, IT B WHIAFT FUO
fear stra AT agt 93 FF & AT AY
g IT B GET F oAfgwre T8
qifF T F7 gT 7 ST F 1Y
A7 & 97 75y £ 1 gurk frar Ay
Y A T ©fy faar & 77 w8 @ 7w
#TH AL ISTAT AT @I ¢ uAFAT
fafaeds &7 oe & o faar & fag
FE 3 FIH AL IzvAT wAT §, wgi
T f& o o fomr & foq w4
aifasT arsarerd At oFf T § Ay
Tzt 77 qAT% A fgart #1959y
Faa F@y 2 1 937 % f& gt
Fegfeat mmdr & m A § N

TET AT g9 wFAY §, A& ¢F ovww 0

T AT A T7 ¥ A7 qF TEAN F
faad gav zrsar v@ar 9@ qr ST &Y
a8 AdY & wwd ¥ 1 wwa 7 gy
grar & fF uF oA @ gwe
WA 9 IF NAAT § N7 gAY
ATE gAY fawr #7 9g I E 4 g9
faz & w3 fF gart @4 ages
Tq A1 faas sara 3a7 afgy 1 977 O
wfgamt F1 @v a9 § I & fA g
oF faarm w1, e fqwmr oY, oo
faumr #1, 59 Fr Wfzgq fF 39 A0
faqw =m F #AifF ZRT WAy &Y
wfgard ooft g7 fyger gf & Ak
9 g% § qrg AgY T, T 794 ¢
o @3 N WE Ag Y, 97 O
FATY WTL@AT &1 vy faarT aq%

A T & AO faAar § fE 3w
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[shradr Fomy A1)

# 3 fadw w7, =R faw ardd
¥ &Y, se fog oot & &, g9 99 Y
wifed fo way e, aget o afsaal
& faer & W7 AT

IR WEIRT, gARTX ¥ HaA
i qg7 & oF g g fF gy A
¥Fy & afFw 7 48 Sio7 § ) gy
T TEwwT A a8 o9y §
e g fr fed arem arer ol fgedy
q T FT gAY FT AN FTHA & |
g5 N & arw fily ww fom
fra g fgm, =@ & waW ¥ gw
agT WY T ¥ AR ey § AR
9 qgr A7 gEea g § ) WY
WA R N WAy
ET ar 5T gEd & F FT A9 §
f& q 57 @19 AR @ AWE | TG
oy g3 § AT TR I-REE 3G,
@ ¥ o ) A I g g ar
AFfog dog i Fear fm s &
FIC I WIEE®T AR AW, 93g
7 F e a1y Far g, AW
fedt & Q1@ & W AT T § AW
& 9 AW R i g='r R W
# T T F@ F a0 ) Ay w
# [E FE F 8T TAG HSATEAT,
faer amyrg g A Ioferd @i
¢ oq fow g #1 g8 AT a@T A
<9 & fordl g qaaT & W g e
T AT FaW ) g Fifed faw &
f& ag A9 AW 9@ W FH-HA |

FgT ¥ I OF g9 § A TF AW

19 ¥ g 9, 99 F g few an
gar s AT AT T oA §, I F

© arg 5T A § Wk F W 9 3w a
AR AAT AAN L | M T &
T G FH § W [ QT TF A TE
feq ag waew wx-% | gH =fgd
fr ft Y o faaw o9 faar smw
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o I gad § A foaw s
faae &, 97 #Y ave § g g
H <A ATHT FE 5 97 F for
F 7T WA FT X i fgedy F o fasrr
W | &Y wwar & fF sy Fr gy
T F $7 Ffears 9T 1, 9T ;T
Tg X A gE F A I O 9%
¥ F18 7% 22 B W g I I7 AT
7 g o | ey & fag gy T Ay
wafy wWr T WA F AT N
g AT S G AT @ ¥ A DA
¢ faar € 917, 78 @ R R A
F qTg €Y g7 AW F FWE  FIAM 0
ST AT F WA FT a%g &N farar
F A & o gowmen T 9F | gafar
fg=r 1 =TT WX fZ=T F1 A FW
7w et ¥ fod aga & wrawrd 3

IARNE wgEw W9 7 AT
zigw o faar &

At Fowr FAOd W, A
T FET
SHrr H. P. SAKSENA (Uttar Pra-
desh): Sir, my hon. friend the Minis-
ter for Revenue and Civil Expenditure
made a remark yesterday that I had
missed the bus. I may remind him
that I go to a bus siation or a railway
station much ahead of the time and
therefore, there is never any danger
of my missing the bus.

SHrr M. C. SHAH: Being an old
man.

Tre DEPUTY MINISTER ror PRO-
DUCTION (Surl SATISH CHANDRA):
The Minister for Revenue and Civil
Expenditure does the same.

Surr H. P. SAKSENA: I would
hazard a suggestion that so far as
his great Department of Finance is
concerned, in future, he should pre-
pare his budget proposals which in-
clude both the revenue side and the
expenditure side in accordance with
the well known proverb of cutting the
coat according to the cloth. He never
does that. He prepares the expen-
diture side first and then f{ries to
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.cover that expenditure by imposing
.all manner of taxes, good, bad and
indifferent. That does not Dbefit a
Socialist State, a Welfare State, of
rwhich he reminded us so often. Sir,
he did me another injustice yester-
day, by saying that I was recommend-
ing the abolition of the privy purses
which I was not. I had only sug-
gested that it was time that the privy
purses that we were paying to the
princes should be revised. Revision
was the word that I used and revi-
sion is not abolition. The hon. Minis-
‘ter argued also about the sacrifices
that the princes had made, in sur-
rendering their States to the common
Indian Republic. In that case we
should also thank the British people
and the British Government for
‘having surrendered the country, the
whole of it and for having gone back
to their island kingdom. If these
'thanks are to be offered, then I am
reminded of the millions upon mil-
lions of people, both dead and alive,
-who rendered all manner of sacrifices
for bringing about the independence
which the whole of the country is
‘today enjoying. My hon. friend was
niggardly in not mentioning a word

of gratitude to those friends who
"have sacrificed their all.
Surt M. C. SHAH: I am one of

them. How can I thank myself?

Surr H. P. SAKSENA: Well, I do
not want my hon. friend to be thank-
‘ing himself.

Surr M. C. SHAH: But I am one
-of them.

Surr H. P, SAKSENA: TFor this
‘purpose he could have excluded him-
-self from the list.

Sir, I would invite my hon. friend
to make a trip and go round for a
few minutes outside the city of Bom-
‘bay, outside Ahmedabad, and to have

:a glimpse of poverty, squalor, hunger, .

want, disease, illiteracy and unem-
‘ployment, in order to get a picture
of the way of life of the poor people
who are all—and none is exempted—
:affected by this heavy taxation.

‘28 R.S.D—3
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[TRE VicE-CBARMAN (SEmi P. 8.
RaJagoral Namu) in the Chair]

I still call it heavy and yet 1 do not
yield to any one in my desire, in my
burning desire for the implementation
of the Second Five Year Plan for
which everybody knows huge sums
of money and resources are needed.
But there are other ways of getting
the money and those other ways, T
submit, have not been properly ex-
plored and the axe is applied only
on the vulnerable points of the bodv
politic and not on those bodies that
are fat enough and strong enough to
suffer the wounds of the axe. I do
not grudge the imposition of taxes
on those who have got the capacity
to pay them. But I cannot support
the idea of my hon. friend the Minis-
ter for Revenue and Civil Expendi-
fure snatching the morsel of food
from the mouth of a poor child who
has got that morsel of food after two
or three days of starvation.” Things
are coming to that and I warn my
friends of the administration to be
very watchful and cautious about the
consequences that lie in store for us
all to bear. Unity, our Prime Minis-
ter insists, should be our watchword.
I say, security and unity both should
be our watchwords; and there are
means and means by which security
can be maintained. It will not
descend from the sky, it will have to
be built up by ourselves.

I find it very very difficult to re-
concile myself to the imposition of
any taxes, whether they be at the
State level or at the level of the
Centre, on food grains, coarse cloth,
kerosene oil, washing soap which is
meant exclusively and purely for only
the poorest among the poor.
Yet, we all advise them to
keep clean, day in and day out, to live
i hygienic conditions and to lead a
clean and tidy life. Now, Sir, soap is as
gre2t a necessity as cloth and the
food that we eat. Even the poor, in
order to save a few annas that they
will have to pay to the laundry or the
washerman, wash their own clothes,
at our own instance, according to

2 p.M.
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1Shri H. P. Saksena.] o
our own advice to keep themselves
clean by means of that soap and yet
soap is being taxed at so many points
that it becomes rather impossible for
a poor man to spend even a few pies
on the purchase of soap. Then, last
but not the least is the tax on salt with
which a long history, a pious senti-
ment and' the memorable event nl the
Dandi march is associated. For me,
it would be worse than death to subs-
cribe to and to vote for the imposilinn
of any tax on salt at any stage whai-
soever. So long as I am here, I shall
not vote for a salt tax even if it bhe
against the discipline of the party 1o
which I belong. Whenever our Gov-
ernment does a little good job cf
work, we are all praise for it; we
even praise the Government when it
. does not do that good work hecause
we are confident that it will be a cala-
mity of the first magnitude if this
Government is, somehow or other, re-
placed by any other Government.
Why? Not that we are fond of power
of which we are accused every hour—
we are not fond of power—but we
are realistic people and we know that
no other group, no other party is cap-
able or strong enough (o solve the
problems, the very complicated and
complex problems of this great coun-
try. We have been trained under
tutelage of Mahatma Gandhi and we
know how to sacrifice, how to work
hard and how to administer things.
We have got some little experience of
administration also and we have
trained young men as our second line
of defence and I find 1t in the person
of my hon. friend, Shri Satish
Chandra. Therefore, all these things
taken together, testify to our capacity
to imagine and understand the future
of the country in its true perspective.

It was only the other day that our
worthy Chairman reminded us that
we sometimes talk on nothing. I hope
I am not talking on nothing; I am
talking on fundamentals and T am,
every moment of my gpeech, conscious
of the fact that tha Appropriation
Bill which we finished vesterday was
a Bill for expenditue and this Finance
Bill is a series of {ax measures and

i RAJYA SABHA ]
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propasals and that this reflects the
taxation policy of the Government nf
India from which all' consequences
flow and follow until at last we come
to the way in which this huge amount
of tax that we collect will be spent.
Personally I am confident that every
penny that we collect from the tax
payer to whom we are answerable s
properly spent and adequately
accounted for. The Five Year Plan, as.
I understand it, is intended to enchuse
every citizen of India to live with
economy, to save soma of his money
and to invest it in the Plan pwol, te-
be motivated by the feelings of patrio-
tism and to make the Plan a success.
within the scheduled time of five vears.

With this background all our hopes-
are bound up with the Plan. Let us
all make a Herculean cffort, make

untold sacrifices and take every pos-
sible step in order to implement the-
Plan, but pray do rnot sacrifice us at
the altar of the Plan. If we are gone,
if the country is devastated and ruin-
ed, if people die of hunger and stsr-
vation, who is to foot the bill of the
Plan? So, with this little reservation.
I am at one with those who want the
Plan to be implemented and to be
made a complete success. You will
remember that during our struggle for
freedom, we had only one idea work-
ing behind our minds and that is
contained in the couplet which I am:
just now reciting:

faer @ s g W

AN BN CEL 4

foF T @ A fAerT

TH AR F@T 2
We worked with this idea in our
struggle for freedom. We are going to:

repeat it in order to make the Plan.
which is nothing but a blue-print for

the coming prosperity of the people
of India, a success but it becomes.
all the more necessary that those

who are ready to sacrifice their all:
for the implementation of the Plan
must be permitted to live, if not com-
fortably and luxuriously, but at least
a life which is life and not only exis-
tence. I make a difference between
living and existing. At present the:
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majority of our people only exist; they
do not live. Now, I want them to be
permitted to live so that life should
not be a burden.

THE VICE-CHAIRMAN (SHR! P. S.

RasacopaL Namu): You have two
minutes more, Mr. Saksena.
Surr H. P. SAKSENA: Just two

minutes only? Then I will deal with
only two or three things at the rate
of one minute each.

We are, in this Parliament, political
animals and we are always having
the coming General Elections before
our minds’ eye. We cannot lose sight
of that great event that is going to
happen and we mean to win the ciec-
tions with a thumping majoritv no
matter what party ospposes our candi-
dates. But then, the background
for that success and victory at
the polls must be prepared by
as. 1t is not a proper thing for any
State to be taxing kerosene, salt,
coarse cloth and food grains even.
That will spell disaster; that may ruin
our chances of success which are very
bright. Now, it is so easy, Sir, to nod
one’s head in dissent, but it is very
difficult to meet the music of the elec-
tions. The rising prices are a constant
sore and the middle-class people and
the poor people find it very difficult
to meet the two ends of their daily
budget. We should have regard ' for
them. I would like the Thon. ihe
Finance Minister to be a little more
humane and to have before him the
condition of the poor people, who
have got nothing else to look to but
the Government under which they

live. So we cannot afford to fcrget
them, we cannot afford to neglect
them.

Now the Second Five Year Plan is
based on the industrialisation of the
country and industries alone can bring
. us money. We are 1all agreed on that
point, but then, industries

to materialise and the time at our
disposal is very short. Even this short
time can be lengthened a little bit.

For instance, this Five Year Plan can
very well be extended by one year

{
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I and instead of five years we can imple-
ment it in six years. It will not
make much difference, because the
First Five Year Plan is there; most of
the things have been completed, and
others we can start in fewer numbers.
That won’t make much difference, but
the country will be saved; the com-
mon man will be saved, and the
hungry man will be given a morsel of
food.

One point more and I shall resume
my seat. I emphatically repudiate the
suggestion made by my hon. friend,
Mr. Mahanty, advocating the use of
liquor and opposing the idea of pro-
hibition. That is again a matter to
which I shall never subscribe. Let
Mr. Mahanty be fond of his cham-
pagne or anything like that. But then,
I strongly repudiate that idea and I
hope nobody in this House and nobody
in the Government will ever support
it and that, in due course, in the very
near future, prohibition will be the
established policy of the Government
of India throughouf the courtry.

With these words, Sir, I support the
Finance Bill becausé I find myself in
a very helpless position, in such a
helpless position in which I never
found myself previously, that I can-
not change even a comma or even a
full stop of this huge volume of the
taxation proposals.

it 3o dYo ayHET (T NAT) ¢
Irafa wgeT, =7 faw #v =
¥ ez faw F@T W™ AT weAE
faet w51 97, & 3% ag T @Y qwer
araT g F0F T A Ay 3T § Ao
g 59 @ 9 $99 03T B OF agY
afes 3¢ Tl 7 ForA fwar @
o 3 FieHz FE AHAT FATH
Twig afem 3T FTAT wAgw o
gl wAeAz BT T & & frgrer
F qX q¥ 95 & 9 fqd @ e
IR TR .

IgeT FAT 5 & | FAOT s H
st waede frer mn § su ¥ S
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[t 2o dro araa)
TN & AIfeae #1735 wfear
o s & f g et odt &, forg
X $H9 IF AEY oar R, ¥ W
T A BT AT & gr ey TAdr
T T A Y, g Q¢ TF H
feamer qoa FT q%ar § 1 W @ W
qY QUL F T UF FA FAT AR
39 | 339 277 AifTe #1 7g ufeqart
g fF ag o quen fraw Gt
T & AW, & o § R ag a9y
AT & 1 ST F syrarf<Al F1 ACTF
&, T & FE =T QAT g S
QY =T AT FEATe foparer 7@ at g
g 3T qE W FIS Afeq fw sAT-
9T F 9T ST 9 39 ¥ fgwra qaa
forar s &Y S ag Een fF W
g MG AEW AR AF A
¥ A 7 ARG AT agedl
A& &< gawT, fare S v ¥ @R
AEY GIAT AT IF T HAFTAT TFF AT
ST ®FaT § 1 F quwar § 5 oag ww
g FfeT I ger R sy
F fag | w39 7w A Ay
fear ar §%9 29w ¥ gz AT @Y T
it faeiard § awaar § f5 femédz
& oft & | fearEdgz v o 98 BT @
ST § % ag 3@ fF gy o $wn
3aq 37 a0 § 97 %9 9 ] qEwAT
g oar F | AT 9w ¥ g fgane
AT &Y B T FA A A AT IF I ARH
4s ¥ Hraga Aifew fear smam, 9w
Mfeg & #wfiad Fw7 & g 59 F
TaeqT g Tfgd arfd ag g}
T a1 gz wfaeae 1 o1
T TG AT AT qAE F 99 F 909 g7qAT
feama 7€) § a1 39 o¥ g fgara awa
&Y fro AT =TfEd

AT FIATH R0 § | FAF o0 H
T ST AR F7 e 716 fafaer
Trfrore A A qreg & wE § v &
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HTA g TATEE B AFT FT G0,
FITATT HTIT THFIT HIT FFay ATERT

#1 AT O F A7 AT FT G |
FqT & g & 5 9F A 3@y qrea
& 7 § afew 3g A 9 AR AT FA,
FATT HC FaqY Fr W qrHy &Y E F

faa & ag & W AT FT qEAET F

wm%ﬁtmmamgﬁwﬁ

FAFTT & |

AT I FATT 6 & | A AT
TF FAT 0 @ & A FAW W A
g w31 qar g f& -

“The amehdments made in the
Income-tax Act by section 4 and
clause (b) of section 15 shall be
deemed to have come into force on
the 1st day of April, 1955, and the
amendments made by sections 3 to

27 inclusive shall come into force
on the 1st day of April, 1956.”

AT FH AE FIA AT W@ E W,

AfFT ag w7y & fF ag a7 o9 fF

qg FTIA G4 QY FT FATZ 1 AT
ug frdea & fF WTT 39 a@ & AHSHE
FT FETT oY Y a5 giar 5 waw &

79 &xq afen faer stmar ST AR

TTF R AT AL | 1 98 Wrawr faar
STar fF 9w ¢ g9 % 1 39 TJE
e F & a1g uF wAfsH fa=r A
qrg gar arfed o1 | wgAe fao |/
M qvg FT dgaqu ag ar HiK
THT 299 FT TAAT GRHAT F TF A
¥ g M, K @wAw g B oow ik

qArfag @ § )

A AT qF AXHTL A G
qrferdy & S1X § FgAT & | 7 J1Aar §
fF ZATXT ST TF DTSRI TT §
AT TF FABIT €3¢ &7 Y a1 gar
2 ST @al g 98 X AT qgan &
QAT & #Hife FEAFY FTA FA
& ford &0 FY ITLT AT & N6F Ay
Fiwmarg ¥ & 7 aga AT g )
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¥ ag o s g fF g fadg d=-
aifq Aoar o 91 @ g, faew
¥s @ 0T q9AT @9 R | T &
fd g o 71 T § 5 & TR
¥ 913 Y FUT TIT IS AT S
% duar § B 3@ o 9w e W
Frifag & & faF &= (§X) &
¥ wt (W) § o @ ¥
dxr AR F T A AW T & AR
g a@ ¥ g i @ aud qmf
T AR F | T TG G FAT
fir 9T 7 STAT I | WK W A
9% §9 AT T @A FAT "1igd #
g et gw & W ) § o=
AR T 3 FT AR qEA AT &, 7
xq 37 ¥ wrfaw § o A ¢ qmiuw
¥ fam =50 f§ 78R @ W
TR A
If@ A9, Nfs a Y §i7 &, am
WNfF g7 & W & fi9 § 69
I N T A T g, W
AT T FT AFTT AT @ AT HT
FT T qIEHY 9T WX IIAT | Y
& N 2 § g 0 & 99, ™
HAT, A, AT F SATAT T7F 7
F TG I FT Ffw § AT qw
t 5 1@ axg F7T A T FMAT IV
IG ¥ qET T TR 9 6 "
W 9T ¥gw 4T @m w@ife W
T AETE A a9y § 4 § 7 At
®Y gy qdEg § ) g ¥ A oA
R fwer ¥ Y Ty T ATAT AT FI {AT
oo Wy

o9 IT q9 AN X ET@ 4@ X
T ®T A A, & owwwar § fe
A W & #} @ o,
farer Wiadare & fe & andt +fr ooy T
o Al v oawx § 1 ol @ e
WUT 3 98T f6 IT Al & g
 wT ¥ T Qe el | ag @) ger
weg o fir gor et & g wg s o
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oS I AT T @A, @ @A
AT T FF FA & T8 99 gF 2 QA
% g9 I FT a8 I FW 5
o g o o 9t deaa
o deered gy, 99 ¥W I #7 T4
TG ¥ g9 AFE TG a4 | oy feafy
# ag a8 F0 5 FF w7 AT q9
Y Q2T Y @1 & forg g &Y qry 7
g | & fag qa & 1 o feafa &,
¥ fraew & fF omg ot 3 agqe a3
Y & 9 WA« afer 9w
N I AR ¥ FOA T ANF I9 7Y
A F A1 g | 3W A1 9% ;W At
X FT WET AR 9 § F Hq9q090
9 AT T/F G FT AT, & aeea
g 5 asr suredr v 1 arfeamae
1 o wfade afew N, w@ @
TG FT L AT § I FREAT A,
TG FT AT B FHAT TG 2AY =1fd

T & OF a9 A |ar g fr
TR TE AL AN T ARIE Y S
ATET ATETE OX A A Y fow WY fr
WX T8 ¥ggW & 917 fF st #¢ &
W § 99 w1 "gwan g, ag Sar
¥ ¥ & foq &= e qem Ak
Tz P A F W I A &R
§ A * g v A e
# qiferst &, S ader @, o gww-
e orfed o § 9 w1 o <&
% I F agEE A qgw AT
¥ | wfl # qw wgfag waeg
§r faertt ifgd e o i} o =re-
F A g s 99 A g /i
firar s snfigw

AT A ¥ W P W
v dvw §, 7 v § W qEt A
¥ 3% '{ 1 9 WY o ¥ fag wew
T ATGAS M AAT Ao R
) ooy xE QA v -
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qif¥dl T agd ar a9y Faig gy rar
21 FT W TG waewy afew g9
¥ e § 5 @ wmfew & sfa
¥ I A ag oA (3TAT) g
# | afeg § oo fae w4 & fAgsw
FETT o T 38 FFAF qET & qFaT
2 5 o e gfear @ew T wR
I T R ATday § S deuiew
T a8 FfAe T (UF a7g) FaEr |
T aw ¥ ag W AW g1 gwar
& St g7 IF ARAT & ST FT ar
goq dwg & FW A % faam oA
w9 § W I & fod wRede w3
. A IH F Arg € G o A w7
gz w7 far ad ) afz @
'HYGAE AT € /1T F T4 JT SATI-
ot 7 aga & A |/ F AT |
S & AT GTT F F A A AT A
@ a waer fearg femmr 9var g,
wafay T o=y a9 g Sy oy
ST AT qgT A TRATAT gL FT AT |
q w9 fa @& ¥ 7g faw ser
f ag ot swear w1 3 fF o w8
TH I wfewT & wrew S b
q qF 9T & ¥eEr avE ¥ qT A,
I § ggfaaa & a1 #¢, I #1 3599-
T ATEHT FHE, 9 F1 3T AT FEATT
qHF FTEF 99 & 1§ T w2 | forad
w9 a9 ufead £ 99 99 & WY
§ ®F HET ATfeT WL I8 qg AHAAT
=ifgx fF I T & 7 97 &F w3
T &, 39 & AT §, Iy q W
T fAaar @ S ¥ ST H awedry
Fivg fAady & | 39 a1 w1 S &
AfFag F1 T=G g T GHEAT AT
Tfed #IX #E F FUGAT A
IT AT @M FA Fr oS fwnd
gl § 99 9 § gwaAar g fF qaAde
Y SYTIT daoelg AT AR W ST
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69 297 mifRad qatge g 99 A
AT AT TET |

# yraar g fF AT w77 ¥ w1
A% I T4} AP IR FT A 0
T 3 FF foawT woar agqm @ 9F
T & AT FIEF AT A FAMAT
ST | AR T § ITT T@T agA
7St g1 wdhar  fyaw A fF a5 3
W & amar § fF & & g9
AT FHA TEY W, Y FAT g TATAS
& AT awdy @ 5 9T wrgd A%
T FT 42T T 37 7, T AT B T
IH I AT AT A3 A FT 2 AT
FE o7 &7 T w2 fya  f&
FT QAT Fr FAE A AT TATAT
YT A7 F7a7 29 T5Y 2 aFAT & 99
97 237 Y g anfed

~ gaR wgt Arafeer taa oww
FETEET F FEI4 A 417 § HIT TN
F faq gy ware "wAY Y, gATR gER
a0 A @ T3992 qIwA FA
W®E AR & guaw g 5 avgfees
Ted WF qErEd T a9 g
sa & e i FESHT qraTger
g1 ST ;T U FAZIT TarT FY €TTAT
FX | 37 & fo13 Hq80z AT FIH
Tt 1§ | i 9rs i g B radqz
T o geafafadt whaAw qae T
g AR gAR dfaara § o @3 Sy
#1 gAathaEm #1, el &1, #AhEx
fear mar & 1 wAfafad @idvw
uFe ¥ wiwe 937 A0 § AF T
FUF MG () FC fam aaw
g, WX mwx ofr d|ar g 5 amre
? fazamrg ot & Af=< & w37 F@
F grY § F WENT & Mg 99
T & AT anfy of A & ) A wwAy
qfF | T aEd & fF o3 axg W
TATIE TIE FET T A & )
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SafF FEAT FH AE T AR
e T B, @ qOE g HAT
amATfas aT9 &, 9%y 9 & 9
# 7g Y g e g & 99 q@
% T qYg F1 FEa a1 {&ar g fF afg
15 oafy ey a1 wier wEw &
AT AT FQ FT AT & AEAT AT
A T F qarfas $q B owAew
FT &7 oA wfEd | A awm 7 oAgt
o & fa st ST foremmer St & AfER
H ST A8 & I &7 F QT AT
& R 0 T T F T AR AT
¥ faares wreafafrd @eiw o
% warlas FUETEy @ s & 7 fad
A 947 37 § € §7 78 grm afew
FIT AT FT A @7 A T T
FeT & JaT @ 5 9T FTA F qATEE
LI RARCUR U ARG

A @T At & 919, O °, 4
Fgq gadr g faw www fFoew
wiAg fawr 7 faad 7w ana @ &
TF FT AT, T IS & al I
LT AT Al w9 ¥ FH I
g &7 suFSAT FiAr =ArigT i T3
FT AT 7 oAt avg & Al Ar aR-
JET T q@ W F I AW T
I AqTE AfF IT AT T gFA FI,
Tqg ARG 9T WX ATH AR 9T,
ifF 97 EF1 F1 71T AR FE IR
g ST @R qX F9W W@ a0 q09
A Rl & 99 § 39 fa« &1 qqdeq
HAT § -

Surr RAJENDRA PRATAP SINHA

(Bihar): Mr. Vice-Chairman, we
have to view this Finance Bill in
terms of the requirements of our

developing economy. ! Does it. fulfil
that requirement? We have fresh
taxation proposals and thereby it is
' attempted to raise some recourses.
There may be difference of opinion
- on individual items but on the whole
it can be agreed that the total amount
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to be raised by way of taxation has
been attempted in this Bill. Of course,
there are various other avenues of
taxation which the Finance Minister
has not attempted to touch to which
I shall come a little later.

To a very large extent the Finance
Minister has depended upon deficit
financing. For this year he proposes
to have deficit financing to the extent
of Rs. 350 crores. I raised this issue
at the time of the general discussion
of the Budget proposals and some
developments have taken place which
oblige me to raise this issue again
in this speech. Sir, on the 7th of last
month I said, quoting from the Draft
Plan, that “up to a point it is safe,
even necessary, but beyond a point
deficit financing is inflationary. Now,
we would like to know what is this
critical point? Up to which point
you can go on safely resorting to
deficit financing and beyond that it
may not be safe to do so, which will
involve greater risks?” Then, Sir,
I gave my own analysis of the situa-
tion and my own comments on deficit
financing to which the Finance Minis-
tar replied in a very confident note.
He said on the 8th of last month:

“I can assure the House that I
shall be careful. We have had a
certain amount of experience. We
know now which indicators to
study and watch. A little more
experience has been gathered and
we shall see how we get along.
This is also an argument to those
who statz Rs. 1,200 crores is too
high a figure for deficit financing
in the Plan. That is a matter of
‘macro planning’.”

Thjs is what he said. ,

Now, this very clearly indicates the
confident note of the Finance Minister
and indicates further that the Finance
Minister knew all about it and about
the impact this deficit financing might
have on the Indian economy. In the
meantime, we have had some ex-
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perience of the deficit financing and °

its impact on our economy. I shall

. draw your attention to an article in
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Commerce dated 31st March 1956
in which they have tabulated certain
price rises as economic indicators.
Now, they have given the prices a
year ago, early in January 1956 and
latest available.

Latest  Earlyin 4 year
available Fanuary ago
1956
Rs.a. Rs.a, Rs. a,
Ready silver 182 14 173 10 165
Ready gold ... 10§ 2 95 3 93
0il seeds 35 6 29 & 20 10
Cotton 928 ©¢ 878 o 720 O
Wheat . 16 12 16 o 13 8
Rice .. 14 4 13 4 11 8
Now, let us see some of the shares:
Tata Ordinary .. 249 8 245
Bombay Dyecing ... 622 8 474
.C.C. ... 215 4 182 8
Bombay Burmah:... 638 12 478 12

Now, Sir, you will find that there
has been a phenomenal rise in prices,
particularly in regard to some of the
articles. It is good that the agricul-
tural prices have risen. As I said the
other day, it has brought the prices
-of agricultural commodities to equit-
able parity with the manufactured
articles. But the general upward
trend in prices is rather alarming.
Now, is this planning? A very signi-
ficant and revealing remark has been
made by the Commerce in fiis
issue of 31st March 1956 in the article

. which I have just quoted. I will read
out a few lines from that........

Sarr M. C. SHAH: Give your own
views rather than those of the
Commerce,

Surt RAJENDRA PRATAP SINHA:
“When the country was faced with
surpluses of certain agrieultural com-
modities last year, the Government
was advised by a section of the busi-
ness community and the Press, includ-
ing this journal, to buy them' and
build up buffer stocks to meet situa-
tions of the type through which the
country is passing now. This advice
was not heeded. It will be pertinent
to recall here that, when Mr. T. T.
Krishnamachari visited Bombay early
in 1955 to study the pogition. he
realised the value of this advice. He
actually telephoned toa Mr, C. D.
Deshmukh ssking for funds to buy

[ RAJYA SABHA ]

Bi!l, 1956 572

cotton and store it on Government.
account. But Mr. Deshmukh refused..
Further, many were of the view that
the Bank rate should be reduced and.
credit made available cheaply and.

easily for enabling merchants to.
buy and hold stocks. But
the Government did not concur
with it. Indeed, instead of

conserving the surpluses within the
country, the Government took all
possible steps to encourage their-
export, Quantitative and qualitative
restrictions on exports were relaxed.
Export duties were reduced. Shipments.
of foodgrains were freely permitted and
it was proudly claimed thatIndia was

in a position to export rice, wheat
flour and wheat products, coarse:
grains, pulses, etc....The argument:

that such exports brought in foreign
exchange will stand no scrutiny, for,.
in the coming eight or twelve months,
more imports of cotton, wheat, rice,
staple fibre and rayon, not to men-

tion vegetable oils, may be found.
nec&ssary."
Now, Sir, the Government stands-

charged with negligence for not tak-
ing a farsighted view. They have
wasted the foodgrains and the other-
products of agriculture by exporting-
them, although our party and many
others had advocated that the re-
sources of the country must be con.-
served to meet any emergency situa-
tion. Now, this complaceney and the-
failure on the part of the Govern-
ment to be farsighted is unpardon-
able. The Finance Minister had’
assured us that he was confident thas-
he would be able to control the situa-
tion, but his confidence is also now
shaking, as is evident from the speech
that he delivered at the University
Forums during this very month in
the Central Hall of Parliament. Now,.
it has been reported that the Finance-
Ministry said:

“What effect that amount of defi-
cit finance is golng to have on our-
economy iz a thing which the:
Finance Minister will have to watch
with hiz fingers
hava been in consultation with the
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best economists that our country | private sector and it has been
can produce. We have also had | estimated by various bankers and

advice from various foreign experts,
and the more advice I get the more
confused I become. In regard to
the possible effects of deficit finance
the difficulty lies in the subject it-
self because one has to be sure of
the assumptions that one makes.”

So the Finance Minister is confused
at the situation taking its own turn.
The buoyancy and the confidence of
the Finance Minister has given place
to hesitancy and a search for truth,
1 would, therefore, like to reiterate
the point that I made in my budget
speech, namely, that unless there is a
radical change in the entire approach
to the problem of mobilisation of
" resources, it will not be possible for
us to implement this bold Plan with-
out serious dislocation to our economy.
A bold Plan is necessary for which
greater mobilisation of economic re-
sources is imperative.

In the light of these observations
I would like to examine the provisions
of this Bill. In view of the fact that
the prices are rising, it is imperative
that as a consequence of that the con-
centration of wealth will take place
sooner than later and the problem of
institutional changes in regard to our
proposals and taxation measures to
finance the implementation of the
Plan and to bring about equality in
our society, must be faced boldly
and immediately. Sir, there is a plan
to resort to deficit financing to the
tune of 1200 crores of rupees during
the Second Five Year Plan. Now,
from a study of the Indian economy it
is found that for every Rs. 100 of
deficit financing, there is an increase
in note circulation by Rs. 70 and Rs 30
go to the bank deposit to increase
their resources, and the capacity of
the bankg to ereate credit is increased
by Bs. 150. Sir, you know that we
are going to resort to deficit finaneing

to the tune of Rs. 1200 crores, there- .

by the banks’ capacity to create eredit
will increase by Rs. 1800 crores.
Now, thig surplus credit of Ra.
1800 crores. will be available to the

economists that this quantum of cre-
dit is far in excess of the genuine
requirements gof the prmivate sector.
This will result, therefore, in specu-
lation, hoarding and windfall profits.
to the industries in the private sector.
The prices are bound to go out of’
control and in consequence there will
be greater concentration of wealth.
The Government will lose its grip on
the economy which will merely mean
that the vast masses of people will be
put to misery. And it will upset all:
our calculations and plans.

.
As I said, the Plan has to be imple--
mented. It can only be done if we
bring about institutional changes of"
a very radical character. We are not
against the Plan that has been placed
before us, but our party has been
pleading that it will be next to im-
possible to implement this Plan unless
radical, institutional changes are
brought about in the taxation mea-
sures and in the economy.

One mild way of getting out of the-
pinch about this deficit financing will
be to bring about an amendment to the
Banking Companies Act itself. Banks
are required to put in a certain per-
centage of their reserves in Govern-
ment securities.

T VICE-CHAIRMAN (Smr1 P. S.
RajacoraL Namvu): You have two
minutes more.

Sarr RAJENDRA PRATAP SINHA:
Five minutes more, Sir. I have spoken
only for ten minutes.

Tae VICE-CHAIRMAN (Smrt P. S.

RajacoraL Namu): You started at
2-28 p.M.

SHRY RAJENDRA PRATAP
SINHA: I will end whenever you

want. I will hurry up.

So, 1 would request the Government -
to take up immediately the question
of amending the Banking Companies
Act, so that that surplus credit that
is now made available to the private
sector may be mopped away and ths -
banks will be required t¢ put in &
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larger percentage of their resources
in Government securities. '
The wealth tax and the purchase

tax are a necessary corollary to the
amount of deficit financing that we
ars going to have. Now, the Finance
Minister is still hesitant to take these
measures. Any undue waste of time
will create further complications and
to my mind, it appears that the effec-
tive implementation of the wealth
and purchase taxes will become im-
possible once greater concentration
has taken place as a result of this
heavy dose of deficit financing.

Now the taxation proposals are not

“to be considerad only from the point

. a paper

_ that he does not propose to

5

of view of mobilising the resources
but also from the angle of income
redistribution. The Draft Plan says
that one of its major objectives is
“reduction of inequalities in income
and wealth and a more even distri-
bution of economic power.” We do
not see any step taken in this Finance
Bill to give effect, in the first year
of the Plan, to this very important
objective. Sir, am I to infer that
this important objective will remain
objective throughout the
Second Five Year plan period? There
is no evidence to show that even a

‘mild and short step has been taken

in this Finance Bill to implement
this objective of the Plan, namely,
a redistribution—and equitable Ais-
tribution—of income. On the cont-
rary, I have found that the Finance
Minister has categorically declared
bring
in any ceiling on incomes because
it will be against the interests of
the developing economy and will act
as a deterrent against incentives,

. 8ir, I do not agree with him. He

merely views taxation-—like the
taxation Enquiry Committee—as
a weapon to mobilise resources and
he does not want to view it as an
instrument of income redistribution.

* Now, if deficit financing to this ex-

the
be

tent has to take place gnd if
objectives of the Plan are to

. achieved, he has got to give up that
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stand that he has taken. Incentives
can be of other types. Higher in-
come cannot be the only incentive,
we can have national awards, social
prestige and economic power which
a man gets and thesse give sufficient
incentive for greater exertion and
effort to be put forth by the private
sector.

I would like to make one more
point. Certain rebates have been
given in the matter of use of auto-
mobiles. I would like to draw the
attention of the Finance Minister to
the greater importance of giving
rebate on expenses on the higher
education of children and like other
countries, I think that we should
first think of giving an exemption
from mcome-tax on expenditure on
higher education rather than on the®
use of .motor cars. Education i«
important both from the individual
and national points of view.

Surr J. S. BISHT: Mr. Vice Chair-
man, at the outset, I must heart-
ily congratulate the Minister for
Revenue and Civil Expenditure for
the energetic action that he hasg
taken against some corrupt officialg
of the Income-Tax Department.
It is a matter for gratification because
theoretically, we always decry cor~-
ruption, but when it comes to a ques-
tion of taking practical action, very
few people have the courage to do
that. Therefore, it is very gratify-
ing that the Minister took the action
that he did in instances which ne
related before the House. He is well
aware that there are 1,200 officers
in that Department. I have been
one of the stoutest defenders of
government officials even at the cost
of personal popularity, during the
long debate over the Criminal Pro-
cedure Code (Amendment) Bill and
also when the Prevention of Corrup-
tion Act was under discussion here.
And they deservae defence because
they are not present here to defend
themselves and T am satisfied that
a very large proportion of govern-
ment officials are loyal and honest;

. otherwise, the business of the State

on in

.

would not have been carried
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the mannar in which it is bemng
carried on. Yet, we cannot shut. our
eyes to the fact that there are cer~
tain departments in which there are
some officers who bring a bad name
to the Government. The Railway
Corruption Enquiry Committee Re-
port is a revealing documont. There
are other departments like the
Engineering Department where—for
instance in the Hirakund Project and
the Bhakra-Nangal Project—we see
engineers being hauled up and be-
ing suspended and enquiries being
held. Similarly, there are in the
Income-tax Department in the cate-
gory of Income-tax Officers, g
fair number of such
«wcorrupt officials. I should put the
number at at least 10 to 15 per cent.
'Out of the 1,200 officers, there would
be about 100 still there and if the hon.
Minister for Revenue and Civil Ex-
penditure carries on this work of
purging the Department in the man-
ner in which he has done, I am sure
that within the next five years, he
will completely wipe out corruption
from that department. It should be
a model as the Judicial Department of
our country is and that is the only
reason why I am not in favour of cer-
tain clauses of this Bill.

Sir, in my speech on the Appropria-
tion Bill, T made a reference to the
tightening up of the collection depart-
ment, and the hon. Minister has made
an appeal that such Members should
‘support this Bill wholeheartedly. I
can assure him that I for one wpuld
support any measure of taxation
wholeheartedly, provided there are
three conditions fulfilled. Firstly, the
Government should be careful to see
that there is no waste of public funds.
"There should be no competition among
the various departments that because
the 31st of March is coming, so they
must willy-nilly spend the money
allotted to them, lest it be said that
the departments have not kept up to
that particular level. Sir, the moneys
raised out of taxation should be treat-
ed ‘with very great care, and if the
Government takes care to see that
there is no waste in any department
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and that the work that is carried on is
carried ¢1 with the utmost economy,
then certainly the hon. Minister can
Secondly,
Sir, there should be no corrruption.
When the people find that the money
is going into the pockets, say, of engi-
neers and contractors, then naturally,
they are very angry about the ques-
tion of taxation. And, Sir, my third
condition is that the Government
should take every step to see that
there is no inflation, because inflation
is the worst type of taxation that you
can ever imagine. If these three con-
ditions are satisfied, that is to say,
there is no waste, there is no corrup-
tion, and there is no inflation, then
for carrying out the Plan, whatever
be its dimensions, the Government
can rest assured of public support, and
the support of Parliament.

Now, Sir, coming to this Bill, I have
only three objections to it. Firstly,
if you look at this Bill, you will find
that it consists of 38 clauses, and out
of these 38 clauses, 28 clauses relate
to the amendment of the Income-tax
Act. It is therefore not understood
why a separate Bill to amend the In-
come-tax Act was not introduced in
the Houses of Parliament. As you
know, Sir, the fime for debate and
discussion of all the relevant clauses
pertaining to the Finance Bill is very
limited. As the hon. Minister himself
announced yesterday, it has got to be
passed by this House by this evening,
s0 that it may be taken tomorrow,

which is the last date, for obtaining

the assent of the President. So, Sir,
these are the conditions under which
we have to examine this Bill. And it
makes very drastic changes in the In-
come-tax law. Therefore, I submit Sir,
that that is not proper. And I must
record my protest against this plan of
carrying out extensive amendments to
the Indome-tax law by the back door,
by introducing them in the Finance

‘Bill, where there are only ten clauses

rela‘ing to other things like the Tariff
Act etc.

Then, Sir, oY second point ‘is witli
regard to cl&xse 18, to which I must
object. It purports to amend section
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34 of the Indian Income-tax Act,

wherein there was a limit fixed for
the opening of the accounts, and that
time limit was eight years. I think,
eight years is a pretty long time. Now
that limit is being dropped and some-
thing else is being provided for. Now,
Sir, the hon. Minister must realise
the position of the assessee as well
It is true to say that there is conceal-
ment, and it is also true to say that
there is fraud. That is there in every
walk of life, but that is no reason
why you should put every assessee,
honest or dishonest, to such fear. Sir,
even in the Government departments
there are rules for weeding out certain
papers. I suppose, the rule is that
after every three or five years certain
papers have got to be weeded out.
Even ordinary receipts have to he
weeded out after three years. There-
fore, to ask an assessee to bring in
accounts for a period of more than
eight years is unfair, and especially
when there are certain corrupt offi-
eials who can easily abuse that power.
I think, it would be wise on the part
of the Finance Ministry not to abolish
this time limit. No particular cases
have been brought out, and no state-
ment has been placed on the Table of
either House of Parliament in order
to show that this time limit of eight
years has affected very adversely the
public exchequer,

[MRr. DepuTY CHAIRMAN in the Chair]

Then, Sir, the sacond clause to which
I have very great objection in the cir-
cumstances is clause 20. By this
clause, Sir, a very extensive power is
being vested in the Income-tax Offi-
cers, namely, that they can—

“enter and search any building or
place where he has reason to believe
that any books of account or other
documents which in hia opinion will
be useful for, or relevant to, any
proceeding under this Act may de
found and examine them, if found;

.~ seige any such books of account

- or other documents or place marks
of identifiention thereon or make
extracks sr copies therefrom;

[ RAJYA SABHA ]

Bill, 1956 58c-

make a note or an inventory of
any other article or thing found in
the course of any search under this
section which in his opinion will be
useful for, or relevant to, any pro-
ceeding under this Act;".

Now this is a very wide and sweep-
ing power that is being vested in them.
Even if you want to give this power to.
them, you must put certain limitations
on it and say that he may go to the
premises of the assessee and seize the
documents, if any. But that is not so-
here. It is stated that “Subject to
any rules made in this behalf....” 1
do not know what the rules will be.
But here it has been laid down that.
“Subject to any rules made in this
behalf, any Income-tax Officer special-
ly authorised by the Commissioner in
this behalf may enter and search any
building....”. The clause does not
say ‘“the building of the assessee”.
It says “any building”. And he may
say “Well, I suspect that your son, or
your wife, or your servant, or some-
body else has concealed certain docu-
ments.” He can enter any building.
Sir, such wide and sweeping powers
are being vested in the Income-tax
Officers. Even if there are 50 corrupt
officials in that set up, do you
realise what an engine of oppressiom
it can be to any assessee whatsoever?
After all, in a democratic set up, when
you have certain fundamental rights
under the Constitution, a plain man
must have certain rights as against
the policeman. Otherwise, it becomes
a police State. I therefore submit,
Sir, that the hon. Minister should see
to it, at least when the rules are fram-
ed under this clause—now it is too
late for him to amend it—that this .
wide power is not likely to be abused
by any of the Income-tax Officers.
Although he has to take the permis-
sion of some of those Commissioners,
after all, what ean the Commissioner
do, when the man on the spot, namely,
the Income-tax Officer, gives him «
certain type of report and makes out

a prima facle case? He has to take
aetion under the guidance of. that
Income-tax Officer. In these circum-

stanees, Sir. 1 feel that this power
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which was never given to any Income-
tax Officer under the Income-tax law
‘up till now, should be very sparingly
used, and the Government should see
:to it that it is not likely to be abused.

The last point, Sir, is with regard
to deficit financing. 1 entirely agree
with what Mr. Chandulal Parikh said
yesterday on this subject. It was a
-very welcome and a revealing remark,
coming as it did from a capitalist gen-
tleman. I have noticed that in this
country, the capitalists and the indus-
“trialists, as a class, have been in favour
of deficit financing. In fact, they con-
-trol the press in this country, and you
-will have noticed that in the press also
there is a strong bias in favour of
deficit financing. Recently when
there has been a rise in prices, they
are trying to play it down by saying
that it is not a sign of inflation. The
‘fact, however, is that we are trying to
~over-reach our resources. I think in
the other House, the hon. Finance
‘Minister made a remark to the effect
that there was a choice before the
country, and that the country could
"have either development with a cer-
tain amount of risk of inflation, or it
should be content with stagnation.
With due respect to the Finance Min-
ister, I would say that that is not a
~fair approach to this problem. In the
First Five Year Plan, this country has

spent about Rs. 2,000 crores or
Rs. 2,200 crores on development.
Well, that is not stagnation, and

'nobody has said that that is stagnation.
In fact, we are claiming that this ex-
penditure of Rs. 2,200 crores has lifted
this country to some extent, from its
backward or under-development state.
‘Now, if for the next Five-Year Plan,
-we provide Rs. 3,600 crores or Rs. 3,800
.crores as expenditure to be incurred,
‘that would be twice the amount of
the First Five-Year Plan. By no
:stretch of imagination would anybody
:say that that is stagnation. We are

3 rp.M.

all anxious that there should be
development. We are all anxious
that there should be development as
quickly as possible, but we must see
that the development is with stability
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and not with instability for the simple
reason that, if we are not careful on
this point, we shall be defeating our
vely object, if inflation begins as the
signs show that it is bgeginning, in view
of the fact that about Rs. 200 to Rs.
250 crores of additional money has
been pumped into the market and
there is a visible sign of a rise in
prices, The price index is now 387
as against 377 or something in March
1955. In these circumstances, if this
goes on, then you cannot stop the
clamour for a rise in wages, and if
you cannot stop the clamour for a
rise in wages, you cannot stop the rise
in prices, and then the vicious spiral
will begin. Then, you will find that
your Plan which is estimated fo cost
Rs. 4,800 crores will cost you Rs.
10,000 crores. Lastly, there is no short-
cut, I firmly believe, to development.
If by printing more money, you can
develop, Russia would have been the
first to do it with all the totalitarian
apparatus of the State at their dispo-
sal. China too would be doing it. It -
is not so easy as all that. The quantum
of development is measured by the
quantum of real resources available,
and the quantum of real resources.
available is the quantum of the total
national production minus the total
national consumption. There is no
other jugglery or royal road by which
you can develop except by external
aid or by borrowing. Therefore I hope
that this caution this warning against
deficit financing will be noted. If we
are repeating this again and again, it
is only because we fear the conse-
quences, and the middle classes who
suffered grievously during the Second
World War should not be called upon
to make this sacrifice again.

582

Now, one last word with regard to
the sales tax. Some two years back,
I requested the hon. Minister for Reve~
nue and Civil Expenditure that there
should be some law in order to bring
about uniformity in sales tax. I come
from the State of Uttar Pradesh.
They are imposing sales tax, which is
perhaps necessary, but the difficulty
is that there is difference in the rate
of the tax between Delhi and UP,,
between Madhya Pradesh, Vindhya
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Pradesh and U.P. or between U.P. and
Punjab. That creates serious difficul-
ties and there is a shift in the market
and the bazars., Now that we are
going to amend the Constitution very
extensively, I would strongly request
the Finance Ministry to press for Cen-
tral legislation. Of course, it is a
source of State revenue and the reve-
nue will go to them, but the legisla-
tion has to be Central so that there
is uniformity, whatever the rate of
tax vou may impose. Of course, I
concede that sales tax is very essen-
tial especiallv in a growing and deve-
loping economy and you will have to
impose it. But whatever the rate, it
should be ithe same from the Hima-
layas to Cape Comorin. With these
words, I support the Bill.

Sarr H. N. KUNZRU (Uttar Pra-
desh): Mr. Deputy Chairman, it has
to be borne in mind in considering
the Finance Bill that taxation to the
tune of Rs. 36 crores is going to be
imposed for development purposes.
The share of the Central] Government
will amount only to about Rs. 34:15
crores but I think that, taking into
account the share of the States, the
total taxation will amount to about
Rs. 36 crores. It seems to be a large
sum, but when one bears in mind the
fact that the share market is far from
being in a depressed condition, one
feels that on the whole the taxation
measures proposed by the Government
have been well-received by the coun-
try, but while the magnitude of the
taxation may not have set undesira-
ble forces at work, we have yet tocon-
sider whether some of the measures
that are proposed are in the interests
of what I might call the integrated
develf\ent of the country. The
industrial development of the country
depends upon the development both
of the public and private sectors, and
money is needed for the development
of both the sectors. It is from this
point of view that I want to consider
the two measures that the Government
have proposed. The first measure
proposed by them is the elimination
of the rebate of one anna in the rupee
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on Income-tax at present given to non-
section 23-A companies. It is true, as
the Finance Minister said in another
place, that that money is needed by
Government in order to carry out the
Second Five Year Plan, but is this
really in the interests of the develop-
ment of both the public and private
sectors? So long as our development,.
in the opinion of the Planning Com-
mission, requires progress in both the:
sectors, we have to take into account
the requirements of both of them. I
do not know what the effect of this on
the money that was accumulating in
the private sector will be, but I sup-
pose that the elimination of the rebate:
will enable the Government to get
about Rs. 1} crores. We do not yet
know whether the private sector had
enough resources at its disposal to ful-
fil the responsibilities assigned to it
in the First Five Year Plan. We have
been given no definite information
about 1t. It is therefore necessary for
us to ask what the effect of this step,
which will certainly add to the:
resources of the Government, will be
on the development of the country
through both the private and public
sectors.

The second measure which I want
to cnasider is the taxation of bonus
shares. It is true, as the Finance-
Minister has pointed out, that no
individual shareholder will pay the
tax. The tax will have to be paid by
the company that issues the bonus
shares, but in any case, even if the
company pays it, the liability will
have to be borne ultimately by the
shareholders. Now, the argument in
favour of this step is that the bonus
shares* were issued in order to make
the dividend appear less and thus to-
enable the shareholders to escape the
payment of super-tax. Another argu-
ment that has been used is that the
money at the disposal of the funds is
used only to buy up existing concerns..
Now, bonus shares can be issued only
with the consent of the authorities.
If it is found that the manner in which
bonus shares are being issued is not
in the public interest, it is in the
power of the Government to stop this.
Indeed they can even take steps to
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impress on the industrialisis that the
money at their disposal ought to be
used for the carrying out of that
part of the Plan for which they have
been made responsible. I do not
know how much money Government
expects to get in this way. But sup-
posing that it amounts, say, to about
Rs. 2 to 24 crores, the total sum that
the Government will get will amount
to about Rs. 4 crores. Can the Minis-
ter for Revenue and Civil Expendi-
ture tell us what the state of reserves
in private companies is? Have they
got sufficient money to fulfil that part
of the plan which hasbeen entrust-
ed to th'eir care or not? If he can
assure us that the private sector will
have sufficient funds at its disposal to
carry out its responsibilities, there can
be no objection on economic grounds
to the measures that I have already
discussed but if he cannot give this
assurance, then the mere fact that
transfer of money will take place
from one sector to another, cannot be
regarded as of any great value in the
interest of the country as a whole,

The second point which I want to
consider is the tax imposed on vege-
table non-essential oils. The total
revenue from this source is expected
to be about Rs. 5% crores. The tax
will amount to about half an anna
per lb. Most of this tax will, I sup-
pose, fall on edible oils. At present
we know that the prices of foodgrains
etc. are rising. Is i{"wise that at a
time like this, we should further take
a step which will lead to a further

rise in the prices of food articles?
The Government of India once
imposed a tax, an excise duty of

half an anna per 1b. on vegetable non-
essential oils and many State Govern-
ments have imposed taxes on the sale
of foodgrains. What is the effect of
these measures going to be? Obvious-
ly, a rise in the prices of food articles
and as has already been pointed out
by Shri Bisht, this will mean a
demand on the part of the workers
for an increase in their wages. Should
this happen, an inflationary spiral will
be set up which will greatly increase
the difficulties both of the Govern-
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ment and of the public. The carrying
out of the Plan will be rendered much
more difficult than it is at the present
time and discontent among the public
will rise. Now, Sir, I have looked at
this question from another point of
view also. Salt tax, so long as it was
imposed, brought a fairly large sum
of money.into the Central exchequer.
So far as I remember, in 1946-47
which was the last year in which the
salt was subjected to an excise duty’
of, I believe, Rs. 1-9-0 per maund, the:
total yield amounted to about Rs. 9%
crores. That is, with a duty of an
anna and a quarter or so or about
half that proposed to be levied on
vegetable oils, Government got about
75 per cent. more revenue than they
will get from the duty proposed by
them. Now, I ask him, what is desir-
able in the interest of the common
man? Government should consider
this point not from party point of
view but from that of the interest of’
the country as a whole. I think the
question should be seriously examined
and past history and prestige should.
be of no account at a time when vast
sums of money are needed for the full
development of the country. This 1s
a very important matter. It is quite
when this matter is
examined, it may be found that the-
levy of excise duty on salt will not
have the inflationary effect that the
levy of an excise duty on edible oils.
may have. I agree with my hon.
friend Mr. Bisht that some steps-
should be taken. I mean that it is in.
the interest of the people that some
steps should be taken to have a uni-
form excise duty on the sale of food-
grains agreed to by the State Govern-
ments. I know that it is exceedingly
difficult when a State Government
comes to you and says that either its
proposal with regard to sales taxes
including taxes on the sale of food-
grains must be accepted or they will
have no resources for the carrying out
of the Second Five Year Plan, you
are in a very difficult position. You
have either to agree to their proposals
or accept the responsibility of pre-

i venting them from carrying out that

part of the Plan for which they are-
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‘made responsible. In spite of this
difficulty, some steps should be taken
‘to stop the rate at which things are
;going on.

Lastly I would like to say a word
:about the development of the public
sector. At the present time, it is in
the interest of the Government, the
public and the Press, that the irregu-
larities of which the capitalists are
,guilty should be exposed. But so far
as the public sector is concerned, the
Government certainly will not be in a
“hurry to tell even Parliament what
exactly is happening. The public will
"have very little means of finding out
what the state of things there is. And
the Press, even if it comes to know
-anything, may not consider itself as
“free to give publicity to abuses in
government concerns as it is to give
publicity to the irregularities to which
industrialists resort. I think, there-
-fore, that some special steps should be
taken to keep Parliament and the
public informed of the efficiency of
‘the-public sector. It is difficult to say
what should be done in order to ensure
watchfulness and readiness to prevent
rabuses. But perhaps a  committee
-consisting of Members of Parliament
«or of Members of Parliament and
-outsiders, will be required to examine
‘the manner in which our national
concerns are being carried on and to
report on their efficiency. The fact
that the public sector is expanding
can, by itself, be no source of pleasure
to us. We must be certain that they
are being managed with integrity and
efficiency and I think, as I have al-
ready stated, steps should be taken at
an early date by Government to adopt
such measures as will enable us to
know the state of management of
Ppublic concerns.

.- Dr. SeEriMATI SEETA PARMA-
NAND (Madhya Pradesh): Mr. Deputy
Chairman, when speaking on the Fin-
ance Bill I would like to focus atten-
tion on a very important matter which
is connected with the Information and
‘Broadcasting Ministry and that is the
subject of the exhibition of cinemas
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and the production of films as well as
the import of films.

Sir, it is known to everyone that
the cinema is a very important arm of
our education and the state in which
cinematograph. not only the industry
but the exhibition of films is todey, is
having avery dire effect on the mould-
ing of the character of the young in
particular. Sir, it is almost four years
now since this Parliament started in
1952. From that time it was the
intention of the Government to take
this matter in hand. Women’s organi-
sations outside did a good deal in
creating public opinion in the matter.
A film seminar was held in the capi-
tal about eighteen months back. But
our film industry did not somehow
like the idea of associating Members
of Parliament or take into confidence
government officers connected with
the Ministry in this matter, for rea-
sons best known to them.

Sir, this is such a big subject that
ene could speak almost for an hour,
but I would like, on the present
occasion, to give the main points for
the consideration of the Ministry and
even at this late hour, request the
Ministry to take this matter up. I do
not know the reasons why this ques-
tion was given up, because after the
first non-official Resolution with re-
gard to the need for taking in hand
the improvement of censorship ete.
was passed in this House, it was more
or less decided that changes in the
Constitution, if found necessary, would
be made so as to strengthen the hands
of the Ministry to introduce stricter
censorship. But even after that, the
matter has been dropped and I think
the emphasis now laid is on the cul-
tural advance and all the attention of
this Ministry seems to be diverted to
broad casting music and other allied
things and cinema has been forgotten.

Sir, there is no doubt that the taste
of the public in this respect has been
somewhat vitiated on account of the
type of films from Hollywood that are
introduced and the films that are pro-
duced by our indigenous_ producers in
imitation of the lower M of Holly-
wood films, because they feel that if



L)

Finance

589

the films failed, they would lose their
money and this they cannot afford
to do.

Sir, during the Film Seminar held
here, on the subject of historicai films,
remarks were made to the effect that
when our producers tried their best to
produce films of a historical nature,
films with high ideals, they lost heavi-
1y and they had to go out of business.
Therefore, what is the remedy? That
is what we have to consider here.

The first and foremost complaint
made by the producers here i that
Government, in allowing the import of
foreign films—last vear it was 233,
almost half of the number produced
in this country—not only create a
competitor to the indigenous produc-
tion of films, but also help in creating
a craving for a different type of films.
The standards of censorship in the
case of foreign films and those of

indigenous films are not the same, the

reason being that the cultural outlook
in foreign countries being so much
different from that in our society, the
standards for censoring those films,
it is considered, can be a little looser
or that they need not be so strict. As
a result of that, a number of the
younger people say that our Indian
films are all “flat”, because they are

not at all “nacural”. What all that
means I need not go in detail here.
But I would like to point out here

that our films are not popular because
there is no censorship of films as
such in America or in the U.S.A. and
these are brought here and as the
importers as well as the distributors
of these films are foreigners and even
the Indians who have joined these
foreign concerns have built costly
theatres in our country, they find no
difficulty in exhibiting these films here
and they get our gullible customers,
our Indians, to see them and pour
their money into their pockets. This
is a most unsatisfactory state of
affairs. This matter can be taken up
to the UNESCO. It cannot be taken
up at the Government level, perhaps
it can be, I do not know. But there
is no film censorship as such in the
United States of America and so we

28 RSD—-4.
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cannot take it up from one censorship
board here to another censorship
board there.

Sir, the conclusion in this respect is
two-fold. We have to restrict the
iraport of films, in spite of the article
in the Constitution which permits our
citizens who are in partnership with
foreign firms to import films which
may be considered as 3gain.t p'iblic
moral standards and against the inter-
ests of the country. Or it may be
desirable in this respect to have a
little change in the Constitution, be-
cause if a case were to be brought up
by these distributors who trade in
these films even against the interest
of their own countrymen, perhaps
under the present Constitution, I
don’t know, but they may get a decree
against tne Government.

This is a very serious matter and
Government should not lose time.
are so many changes

ing the lifetime of the present Par-
liament, before the Lok Sabha goes
to the electorate again, this impor-
tant matter should be settled one way
or the other.

There is another aspect which I
have referred to already. The Indian
producers who would be prepared to
produce films of the type guardians
and educationists demand, films of
historical nature, films though they
would be entertaining would be, at
the same time, instructive and films
that would not in any way lower the
present recognised standards of social
decorum and behaviour, have to be
guaranteed against loss at least for
the interim period. For that reason,
it would be desirable for Government
to go into partnership, half and nalf,
with a certain number of film pro-
ducers in this respect. Just as all new
ventures, all good ventures have to be
subsidised in any country, 1 would
suggest that such films should be
guaranteed against loss. It is only for
a few years that the subsidy will be
required and 1 feel the whole thing
will be changed if a determined effort
is made in that direction.

Government have also to do some-
thing more about children’s films. [
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am glad that the President of the
Children’s Films Society—or what-
ever the correct name is—Dr. Kunzru,
is sitting here and something is being
done in this direction but the money
made available for this effort is very
little and what is worse still, I am
told that the films for this purpose
have to be imported from  abroad
and traaslated into our language. Thus
ten films are going to be translated
which have been brought from foreign
countries. That is what I heard in
Bombay the other day, about a week
ago. In this respect too, I feel that
though there is no harm in copying
good things, an attempt should be
made to have children’s films of our
own which would be on the basis of
our own culture.

There is one point about the issue
of ‘Universal’ and ‘Adult’ certificates.
Under the present law, as it stands, I
am told that it is not possible to ston
the showing of ‘Adult’ certificate films
while the ‘Universal’ certified film
is on. What happens is that children
see these trailers of ‘Adult’ films dur-
ing the ‘Universal’ films and naturally
they develop a special desire to see
these films which are marked ‘Adult’
and you can as well imagine the
result. This is perhaps worse than let-
ting them see a film marked ‘Adult’.
I need not refer to the other points in
this respect but there is one thing
more in this connection. Recently, on
account of the emphasis being laid on
the differentiation between  ‘Adult’
and ‘Universal’, there has been a com-
plaint that a number of films have
been refused ‘Universal’ certificates
but for this the producers themselves
have to be thanked. I would refer to
a film called ‘Ek hi Rasta’. In that
film, though the main actor is made
to appear as a child genius, there are
one or two scenes which are so bad
that no parent or guardian or educa-
tionist would like any child to see
them. I would refer here to the scene
in which the child of six is, as a matter
of revenge, made to point a revolver
at, with a desire to shoot, the step-
father. Secondly, in order to punish
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an enemy, a man who reported about
blackmarketing, a truck driver is made
to run over that man who reported
ard no action is taken by the police.
These are some of the factors in addi-
tion to the overdoing of dance. One
often wonders, with the amount of
dancing in and out of season at every
stage, in the films, whether our
younger generation would ever walk
in the streets but would go about
dancing as in France after the War.
There people, instead of standing and
waiting for the train, could be seen
jazzing on railway stations. That may
be the result. That is by the way, but
these are some of the points with
regard to the film industry that our
Ministry should at once set about so

that, with regard to having special
theatres for children, with regard to
having certain theatres for showing

only documentary films, with regard
to the starting of one or two studios
where the films would be produced by
Government in partnership with
others, ete., could be decided by March
next. In China, for instance, they
have their own theatres and it is pos-
sible for every person—at least I am
talking of the big towns—to see a
picture for a very moderate sum. The
rates, from the Towest to the highest
seats, are the same. But here in some
of the theatres, particularly in Delhi,
the rates are so abnormally high that
in spite of all that is done in the name
of entertainment being made cheap
for the poorer classes, very few
people can go to cinemas. The crav-
ing thus created in the minds of the
young children in particular who see
the advertisements with music and
various pictures has to be satisfied by
showing them films in children’s
theatres, in open air and at very
cheap rates. There are very many
ways in which children can try to
get money. They do this not only by
stealing from their parents’ pockets
but children go to a railway siding,
collect the coal found there and sell
it to the chanawala and thus get four
annas. All these things are there. If
we want to educate our younger
generation, the emphasis should be
taken away immediately from broad-
casting, music Shastriya Sangeet, the

v
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Akadamis. The emphasis as also the information Government should
resources should be entirely on the itself be able to get by sending to

children’s alms. The emphasis should
also be taken away from television.

1 have only one more word to say
and that is relating to the Food Minis-
ter. Many speakers have referred to
the soaring prices. I would like
here to mention about certain essen-
tial commodities like tea, sugar, coffee,
ete. All that I would like to say is
that Government’s efforts in trying
to bring down the prices by distribut-
ing grain from its own stocks or by
controlling some commodity here or
there are not likely to bear fruit
until Government sees to it that in a
town with a population, say of 30,000,
there is at least one Government con-
sumer co-operative store. Unless
prices can be checked by Government
in this manner, it would be of no use.
The hon. Food Minister has been tell-
ing us during Question Hour and on
other occasions that Government has
been trying to release food grains
to merchants and that it has been
trying at lower prices. Limited stocks
are being made available to individual
merchants. As stocks need not be
made available to all merchants, and
as there is no compulsion about noti-
fication that certain stocks have been
made available to particular mer-
chant—I am talking about the period
after the removal of control, during
the last two or three months—there
has been no compulsion that the grains
must be sold at a particular price. The
result is that until new crops came
in, all Government's efforts to release
the food grains at so much cost and
trouble over distribution—still greater
trouble there has been over this—have
not been of any value to the common
man in regard to his getting it at lower
prices. About two months back, when
grain prices had gone up to Rs. 18
per maund-—even here in Delhi—and
even when the shopkeepers were get-
ting wheat from Government, the
consumers did not get wheat for Rs.
14 per maund, the price at which
Government released stocks in addi-
tion to the free gunny bag. The shop-
keepers said—I am giving this for the
information of the Government which

the market some of its own Govern-
ment servants as purchasers—and the
shopkeepers gave the answer to any-
Lody who enquired that the reason
for not giving the benefit of the extra
stock given by Government was that
they had. to wait in a queue very
often for about six hours and they
had to employ a special agency for
getting these things, which all added
to the cost of the establishment of the
shop.

One more thing. Geveinment has

been very enterprising in Delhi and
had good intentions in starting this
dairy in Delhi, this milk supply

scheme, in order to lower the price of
milk and also to take away the Gowa-
las from all over Delhi to one segre-
gated area. After running it for two
years the result has been that they
were not able to run it at any profit
and if I am right, the loss was abcut
Rs. 2 lakhs or so. Then they sold it
to Meerut persons and I am not able
to understand why this enlctprise
was not sold to the Delhi Government
so that it could have been under the
control of Delhi Government. And
today the result is that the milk that
is supplied through this milk supply
depot is skimmed milk even milk
that is supplied tc the M.Ps.,, and I am
almost certain that, if it is examined,
it will be found skimmed milk mixed
or thickened with milk powder. So,
Sir, Government has to take good care
that any venture started by it should
not deteriorate in  this manner.
Instead of setting an example in effi-
ciercy and higher standards it s the
other way round.

Lastly one word about Income-tax.
I know the time is very short and as
this Bill deals with it, I would 1like
the hon. the Minister for Revenue to
make a note of these thrce or four
things. There is really great need to
amend sections 28, 37, 39, 51 and 52.
Section 28 deals with giving exeruplary
punishment and in this matier 1 would
have liked that the Government had
made a provision to ostracise the
people, who are found guilty of any
. income-tax offence, to this extent that
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they would not be appointed to any
corporation or any honorary offices.
That is the only way in which to show
to the public and prove to the public
that Government fake a very strict
view of these things even in the case
of the people in general. 1 would not
go into the details of these sections
having pointed them out to the hon.
Minister. but I would just like to give
one or two hints. An Income-tax
Officer is not given adequate punish-
ment for collaborating to Jdo certain
things or conniving at certain things
in complicity with the offender. The
punishment for such an officer should
be very 1~ vy aud I think Government
has, to some extent, empowercd now
some special Income-tax Officers to
confiscate the records at the place
where he goes, but what is required
here more is that it should be possible
for the officer to keep these records
with him until the case that is filed by
him is tried and finished. In allow-
ing the man to get back these records
there is danger of their being tamper-
ed with. Sir, I would like later on to
pass this entire paper on which all
these amendments are made. 'Thank
you.

Surr M. C. SHAH: Sir, I have heard
the hon. Members for the last six
hours. Some speeches were interest-
ing; in some there were repetitions of
the points that were made during the
Appropriation Bill, to which I have
already replied, and I do not think I
should take the time of the House in
replying to those very pomts. Some
of the Members alsc had their remarks
on the Second Five Year Plan, deficit
financing and matters connected with
the Second Five Year Plan. I imagin-
ed that hon. Members would have
reserved these remarks for the
general discussion of the Second Five
Year Plan, but they have already
advanced these arguments and I do
not think they have kept anything in
reserve. But it is for them to decide
whether to speak then or now.

Now, Sir, there are certain ecriti-
cisms about the taxation proposals.
Before dealing with them I should
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like io pose a question to the hon.
Members. The position I had explain-
ed very clearly yesterday while
replying to the debate on the Appro-
priation Bill. I ask also now: Do we
propose to take the country further
by undertaking developmental
schemes? Do we want to make our
efforts to raise the national income
and the per capita income a success?
If the answer is “Yes”, then we have
to incur a huge sum on development,
in order to produce more, to raise the
national income and the per capita
income, to get more and more equit-
able distribution of wealth and to
raise the standard of living of the
common man, Now, if we agree that
we have to go at a faster speed and
not at a slow speed, then we have
to examine the question from a
different angle. We have to find the
resources for the Second Five Year
Plan, which is estimated to need an
investment of Rs. 4,800 c¢rores in the
public sector. Also, as I pointed out
yesterday, there may be an additional
expenditure of Rs. 400 crores or so.
As our resources are limited there is
the proposal to have deficit financing
to the extent of Rs. 1,200 crores., Still
there is a gap of Rs. 400 crores, and
if the expenditure goes up by, as 1
pointed out, about Rs. 400 crores,
then we will have to find the addi-
tional resources. Now if we come to
the conclusion that we want develop-
ment, we want to raise the standard
of living, we want to increase the
national income and we want to
invest such big sums by adopting a
very bold Plan, then the only alter-
native that lies before us is to find
the resources. and to find the
resources we have to resort to addi-
tional taxation. As has been pointéd
out in tHe outline of the Plan, Rs.
225 crores by way of additional
taxation will be necessary to be
raised during these five years and
perhaps more when we have this
additional ihvestment expenditure.
Now, Sir, if we accept the provosition
that we will have to find the
resources and will hav®to resort to
additional taxation, then we have
to find out how to raise that additional
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taxation, and therefore it is a very
difficult problem for the Finance
Ministry to find out tax proposals
which will be welcomed by one and
all. I said yesterday—My friend Mr.
Saksena is not here;—I told the House
yesterday that Mr. Saksena was not
in favour of additional taxation. That
view has been confirmed by his
speech of today. Now I ask: Are we
prepared to face the facts boldly and
go to the country and explain to our
countrymen that this is the position;
Do you want the betterment of the
lot of our masses? Do ycu want the
blessings of the future generations to
come or do you want to remain stag-
nant? That is the only question that
we can place before our countrymen,
and I am sure there is enough com-
monsense in the common man; there
is robust commonsense in the common
man, and I am sure there will be the
fullest possible support and co-
operation from the common man the
moment we explain to them the
objectives that we have placed before
the country, and when we explain to
them all these objectives and the pur-
poses for which this taxation is being
raised, I am sure the entire country
will rise to the occasion to support
the proposals and the Government.

Members need not be afraid of
incurring ° unpopularity even if it
comes to that. If it is found that this
is the only alternative that we can
adopt, that unpopularity will be only
temporary. The moment the people
come to know that these will be the
benefits to which they are entitled
and those benefits can be achieved
only by investment of such huge sums
in development expenditure, I am sure
there will be no difficulty.

Now, Members from U.P. are
unnerved by the action of the U.P.
Government in imposing sales tax on
certain commodities and some of them
tried to foist the responsibility for
this tax on those commodities on the
Central Government. But, Sir, it is
not so. It has been explained so often
that the U.P. Government was very
keen to impose sales tax on those
commodities. They approached the
Central Government; they fervently

e
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requested the Central Government to
come to their aid by agreeing to the
imposition of this sales tax on those
commodities because they wanted
additional funds. They wanted to
have a very big scheme of develop-
ment in the second Five Year Plan
and for that purpose they had also to
raise some resources. Therefcre they
came up for sanction to impose this
sales tax on certain commodities which
were essential to the community as

laid down in that Act, passed by
Parliament.
Surt  JASPAT ROY KAPOOR

(Uttar Pradesh): Have you agreed lo
their big schemes?

Surt M. C. SHAH: When the second
Five Year Plan comes up my hon.
friend will find to what extent the:
Planning Commuission has agreed to
their development schemes. This is
not the time when the Finance Minis-
try can reply to that question. It is
a question to be posed to the Plan-
ning Commission and a reply will be
given to my hon. friend Mr. Jaspat
Roy Kapoor then. Sir, I will take only
two or three minutes to explain the
position.

On 8th February 1956, the Govern-
ment of the U.P. addressed the Central
Government demi-officially indicating
that they were assuming while fram-
ing their Budget proposals for 1956-
57 that either the Essentizl Goods
(Declaration and Regulation of Tax
on Sale or Purchase) Act, 1952, would
be replaced very soon or in the alter-
native the consent of the President
would be available to legislation in the
State dealing inter alia with essential
goods. On 20th February 1956, a
demi-official reply was scnt stating
that the Central Government should
be safely assured of the State taxing
essential goods in accordance with the
recommendations of the Taxation
Enquiry Commission. On March 15,
1956, a draft ordinance was forwarded
to the Central Government by the
State Government one of the provi-
sions of which was the withdrawal of
the pre-existing exemption from sales
tax on salt, food grains, gur and a few
other commodities. If{ was stated that
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the State Government proposed to
issue this ordinance on Ilst April 1956
and a request was made for the ins-
tructions of the President undcr the
proviso to sub-clause (1) of article
213 of the Constitution being couvey-
ed to them very early. This was fol-
lowed up by another leiter dated 23rd
March 1956, from the State Govern-
ment in which the President’s instruc-
tions were solicited as early as con-
veniently possible and in any case
before 30th March 1956 as, according
io the State Government, it was pro-
posed to promulgate the ordinance
with effect from 1st April 1956. On
29th March 356 the State Govern-
ment were informed of the approval
of the President to the ordinance.
Besides official and demi-official let-
ters, t~lephone requests were also re-
ceived from the State Government for
the very early communication of the
President’s instructions as the State
Government were keen cn promulgat-
ing the ordinance on 1st April 1956.
Sir, it will therefore be apparent that
the State Government were very keen
to levy this tax on the cemmaodities
mentioned and the Central Govern-
ment had to give their assent accord-
ing fo the recommendations of the
Taxation Enquiry Commission. My
friend Mr. Jaspat Roy Kapoor said
that Central Government forced the
U.P. Government to levy this sales
tax on these commodities. It will be
seen from what I have stated that the
Central Government had nothing to do
with the imposition of this tax. The
Central Governmeni -would certainly
wish that the finances of the Govein-
ment should be sounder in order to
Ainance the huge development expen-
diture that they anticipate to be
incurred and it is their duty to find
ways and means. If hon. Members
from U.P. object to this tax it is for
them to make up their minds and to
ask their representatives in the Legis-
lative Assembly to withdraw this tax
on commodities which in their opi-
nion will hit hard the commcn man
in U.P.

Surt JASPAT ROY KAPOOR: A

word of personal explanation, Sir. Let
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our position not be misunderstood. I
made it clear—and so did my friend
Mr. Bisht today—that we were not
so much opposed to the imposition cf
the sales tax. What we arc opposed
to is the sales tax being imposed at
different rates in different States,
What we had suggcested—and what we
would like the hon. Minister parti-
cularly to refer to and give the Gov-
ernment’s views on—was why it
should not be made a Central subject
so that there may be uniformity in the
whole of the country and secoudiy......

Mr. DEPUTY CHAIRMAN: You
cannot make another speech now.

SHrI- JASPAT ROY KXKAPQOOR: 1
am not, Sir. It was not of my cwn
thinking that I said that the State
Government was compelled; the State
Minister himself had <aid so. I do nct
know who is correct—the hon. Minis-
ter here or the State Minister.

Suarr M. C. SHAH: [ am speaking
from the records now. Now, Sir,
about this sales tax, my friend Dr.
Variava, Mr. Bisht and Mr. Kapoor
suggested that there might be some
uniform system of sales tax. Sir, il
is well known that under the Consti-
tution sales tax is a provincial sub-
ject. The Central Government are
concerned with this tax on inter-State
transactions and about that we have
already stated that we proposed to
bring in legislation soon. So far as
sales tax within the States is concern-
ed, I am afraid no State Government
will ever be prepared to forego their
right of augmenting their finances with
the help of this tax. Madras perhaps
gets about Rs. 17 or Rs. 18 crores;
Bombay gets some Rs. 16 or Rs. 17
crores. I am subject to correction
about these figures but I am sure that
such States will never agree to hand
over this sales tax, which is a very
useful weapon for augmenting their
resources, to the Central Government
even though they are assured of get-
ting their share of the revenue,
Because then there will be difficulty
as to whether it will be on population
basis or whether it will be this way
or that way. I think it is not possi-
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ble at all and therefore I am afraid
the Central Government cannot take
any action. And further the Taxation

Enquiry Commission naa very
4 p.M. carefully gone into this ques-

tion and they themselves had
suggested that you cannot take over
the sales tax from the States. Only
you can regulate the sales tax on
inter-State transactions and for that
they have suggested a certain for-
mula.

Now, we come to certain questions
about the resources and iaxation.
There were certain suggestions made
by some friends. I was glad my hon.
friend, Mr. Chanduial Parikh, sug-
gested certain methods to augment the
resources of the Government. He
mentioned that if such and such a
method had been adcpted or if such
and such tax was imposed the Gov-
ernment would have got mnre money.
I welcome all those suggestions, I will
remind him that this is a budget for
one year only. We are not budgeting
for five years, or we uare not budget-
ing for the Plan period. We rcquire
more and more resources for the
implementation of the Second Five
Year Plan and all those suggestions
will be certainly considered We will
not be satisfied with the Rs. 35 crores
being imposed this year. Next year
we will have to have additional funds.
The year after also we will require
more funds and, therefore, all the
avenues whereby we can augment the
resources of the Central Government
will be certainly examined and when-
ever appropriate the Government will
take necessary steps. There is the
tax on total wealth: there is the tax
on business gains; there is the tax on
excess profits. Then there is that
Gift-tax. But instead of aprlving
Gift-tax prospectively, we considered
whether we could not amend the
Estate Duty Act so as to make all
those gifts of property to the heirs
and relatives whenever made~-—and
bring in all that estate—within the
purview of the Estate duty Act. That
will be a better method of getting
resources. Otherwise, certain per-
sons mav have already gifled away
and if vou only have Gift-tax from
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tomorrow ihen naturally pcople will
not make gifts. So, in order to rope
in all those who have gifted away
their property to thewr sons, daughters,
wives or to their reiatives, it will be
better always to look into that sec-
tion in the Estaie Duly Act wherein
only two years have becen provided
for. In other countries there i3 no
provision of two years. There 1s pro-
vision for a longer period. In some
countries there is no provision. So,
I think this is a matter worth con-
sidering and I can assure my hon.
friend, Mr. Chandulal Parikh, that all
these methods for additional taxation
and getting more money wiil be cer-
tainly looked into. I em aiso nhappy
to hear from him that tne class 1o
which he belongs is not yet fully
taxed. I welcome that suggestion
dlso, because I would like o examine
that position as to whether we can
get more funds by taxing them stily
further. All those speeches are there
and we will certainly look into all
the suggestion.......

Sert H. N. KUNZRU:
first. -

Tax him

Surt M. C. SHAH: That is with
regard to the augmentation of the
resources by various methods of tax-
ation, .

Now, with regard to certain criti-
cisms about the taxation proposals, I
will first mention Mr. Jaspat Roy
Kapoor who had some difficulty about
this tax on liquid gold. We have
looked into the matter very carefully
and we find that there is enough capa-
city in the country. The capacity is
to the extent of three lakh ounces and
today we have only one lakh and
forty thousand ounces produced in
the country, And this tax is levied
on the imported liquid gold which is
used in bangles. In order to give
scope to the indigenous industry to
grow and to utilise their idle capacity
to the fullest extent we wanted to
tax the imported article, that is,
imported liquid gold. Therefore we
are helping the indigenous indusury
and at th~ same time the inciderce is
very little. One ounce is enough to
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produce forty thousand bangles of the
ordinary type and some six thousand
bangles of the finer type and, there-
fore. the incidence becomes practically
neghgible at the same time giving
support to the indigenous industry.

Now, he had also raised a
question about the coarse cloth
In the last budget we had

proposed the impositi~n of an add
tional excise on coarse, medium al.’
so or. Then the agricultural prices
were falling and it was pointed out i
the Government that the burden
would be rather more when the prices
were falling. Now the prices are ris-
ing and there is also a complaint from
hon. Members that the Government
will have to take precautionary
measures in order not to allow
the prices to go up. There are signs
of inflationary trend and the prices of
agricultural produce are also going
very high. Now, when the money
coming in the hands of the agricultu-
rist is much more than what it was
last year, I think they can bear easily
this additional excise duty of half an
anna. At the same time, we have
already exempted dhoties and sarees
from the coarse cloth and in the rest
there are certain varieties which com-
prise a very great part of the coarse
cloth production, tapestries and other
things which are valued very highly
and which are used not by the poorer
classes hut by the classes who can
well afford that. It has been suggest-
ed that instead of levying duiy on
coarse cloth, we must levy more duty
on superfine cloth. That was argued
by my friend, Mr. Chandulal Parikh
also. He knows very well {hat the
production of superfine cloth is only
10 per cent. Now by this levy of
excise duty, we propose to have Rs.
14:5 crores. If you only resort to super
fine cloth, it will not be much; it may
be to the extent of Rs. 1,02,00,000 or
so. Now how are we tomake up these
Rs. 14,50,00,0007 Therefore, if his case
is that there should be excise duty on
all, but the superfine cloth must bear
yvet a higher duty, then it is a case for
examination again.
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Surt C. P. PARIKH: That is what
I say.

Surt M. C. SHAH: And therefore
you get the reply.

Mr. Kishen Chand raised a question
about the excise duty on soap and
spoke about poor people being affect-
ed. Some friends here said that we
are just teaching that people should
remain clean; they must have their
clothes washed and must always put
up a very good appearance and there-
fore, soap should not be taxed. 1 feel
that there is a misapprehension. What
we have done is to adjust these duties.
We want to protect the indigenous
hand-made soap and therefore, we
have provided 200 tons (per year)
exemption altogether. For the manu-
facture of soap by employing power,
we have just exempted 175 tons. So,
in the case of thesz small hand-made
soap factories or whatever you call
them, we have exempted this capa-
city of 200 tons, which means about
20 maunds a day. It 1s not a small
quantity. And if we encourage the
cottage industry or the village indus-
try or the hand-made soap industry,
I think that we should be rather con-
gratulated than criticised.

Mr. Kishen Chand also said some-
thing about matches. I submit that
we have not increased the duty on

matches. But if he carefully
studies.........
Surr KISHEN CHAND (Hydera-

bad): Edible oil.

Surr M. C. SHAH: You do not want
to have a reply on matches because
possibly there is some misapprehen-
sion in your mind. You should study
the subject well.

Surr KISHEN CHAND: 1 said that
one big concern is closing down all
the small Indian concerns and there
should be differential duty.

Sur1 M. C. SHAH: There I want to
show to the hon. Member that in re-
gard to matches, it is not a fact that
the smaller units are being wiped out.

. Actually under tariff protection, the
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production by smaller units has gone
up from 17'4 per cent in 1949-50 to

47-2 per cent in 1954-55. Therefore, I |

wanted to show that the tanff on
matches has been so arranged that the
small-scale industry matches gets
enough protection and production has
gone up, as I said, from 17-4 in 1949~
50 to 47-2 per cent in 1954-55.

About soap, 1 have already explain-
cd the position.

Then I will have to speak about
edible oils—vegetable oils. A duty
of only six ples per b, which works
out to about 6-9 per cent of the whole-
sale price has been proposed in the
Bill. The proposal has been conceiv-
ed as a tax on an article of general
consumption, through which all con-
sumers of edible oil, whether rich or
poor and industrial consumers of non-
edible oils should contribute io the
exchequer. The incidence of this tax
on the family budget has been worked
out at 0'09 per cent and 012 per cent
in the rural and urban areas respecti-
vely. In rural areas, it comes to 0-09
per cent. Now, no doubt, in the early
stages there was a question that the
prices were going up. Ordinarily, it
has always been our experience that
in the early stages when an excise
duty is levied, dealers and lhe mid-
dlemen who deal in the article raise
the price. They just speculate and
hoard it. But slowly and slowly, pri-
ces come down and only to the extent
of the levy of the excise duty, the pri-
ces reflect later on-—only the additio-
nal excise duty. At the same time,
we must realise that we have to raise
about Rs. 25 crores by indirect taxa-
tion. Now, what are the items on
which we can levy excise duties which
will affect every common man? In
India, particularly, almost all are
common men, except a few rich clas-
ses and upper middle clases staying
n urban areas. There, the incidence
vill be 0-12 per cent.

Here we have to raise about Rs. 5.5
rores. We cannot go to a number of
arieties or a number of commodi~
ss—some 50 or 60 of them-—and raize
s. 25 crores.

We have to find out '
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from which source—without affecting
the common man or affecting him to
the least degree possible—we can
raise additional sums. Therefore, in
these vegetable oils, we propose to
raise Rs. 5'5 crores and from diesel,
industrial and fuel oils Rs. 4°5 crores.®
Therefore, I think that there is not
much hardship, as has been made out,
to the common man. My friend, Mr.
Saksena is always very keen to see
that the common man does not

pay
anything. He must get all the
benefits of the development,

but he should not share in producing
the result. Mr. Saksena is afraid that,
because there are elections and
because it will have an adverse effect
he must safeguard against those fears.
I am afraid that I cannot subscribe to
his views and his opinions. I may
be permitted to give only one personal
example. I have had the experience
of working in the Ahmedabad Munici-
pality from 1924 to 1949, When I
entered, the income was Rs. 27 lakhs.
But when I left, it wac Rs, 1,75,00,000.
Bvery third year, just before the elec-
tions, I used to address meetings. I
told the people, “Yes. I am gulty of
raising the taxation to get more
resources”. I had to do this because
the citizens of Ahmedabad must have
more amenities—good roads, good
water-supply, drainage, parks and all
those things. And, though I pleaded
guilty, I was returned with a majority
of 51 out of 52 for the last so many
years. We know......

Srrr H. C. DASAPPA: What elec-
tion has Mr. Saksena or anybody tn
fight here?

SHrI H. P. SAKSENA: We lost *wo
elections because of the levy of this.

(Interruptions.)

Surt M. C. SHAH: If you are bold
enough and are right in your objec-
tive and if that measure is taken to
benefit all the citizens, I am sure that
the common man has enough com-
monsense—not enough commonsense,
but robust commonsense—to  just
appreciate ttge efforts made by those
who profess 'to represent him to bet-
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ter his lot. And they need not be
unpopularity here

afraid of any

or there Dbecause we lost an
election in Agra. “Therefore, it
will apply to the whole of the

country and we should be very cir-
cumspect; we should not proceed with
the Five Year Plan. The first year cf
the Second Plan has already begun
from the 1st April and therefcre, we
shall not augment our resources.” I
do not subscribe to that opinion at all.

Now, Sir, only two points were rais-
ed by my friend, Dr. Kunzru, and I
would like to reply to them. The first

point was with regard to the with- -

drawal of one-anna rebate. Now that
question was examined by the Taxa-
tion Enquiry Commission. That con-
cession was given in the year 1948 in
order that the undistributed profits
may be ploughed back for expanding
.the industry. The Taxation Enquiry
Commission has found out that it has
not served its purpose. Really speak-
ing, we found that these undistributed
profits, after taking into account the
one-anna rebate......

Sarr H. N. KUNZRU: May I know
from my hon, friend whether he has
stated that the Taxationr Enguiry
Commission was in favour of the
abolition of the rebate?

Sapr M. C. SHAH: Whatever
recommendation the Taxation Enquiry
Commission may have made, it did say
that the rebate has not served its
purpose.

Surt H. N. KUNZRU: Sir, it has
stated very definitely that in its opi-
nion it has been proved to be useful
1o a certain extent, and that it should
be retained. -

Sert M. C. SHAH: I am sorry.: I
have not got that Report with me now.
But even if that is so, there was <till
their finding based on analysis of com-
panies Finance from 1946--1952 that
the amount of retained profits was not
influenced by the volume and rates
of taxation. This matter .was very
carefully considered and it was decid-
ed that this rebate was not at all

~
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necessary, and that we should not lose
about Rs. 1.5 crores that is going to
accrue to us by the withdrawal of
this rebate. The undistributed profits
were also used for issue of bonus

shares. The result was that they
escaped taxation.

Suri H. N. KUNZRU: Can the
bonus shares be issued except with

your consent?

Ssrt M. C.SHAH: But they were
issued, and 'did not pay any tax.
Therefore, it was considered necessary
to tax these bonus shares, because
they are, really speaking, out of the
accumulated profits which escaped
taxation. We discussed this question
very carefully and we thought that it
was absolutely necessary to tax these
bonus shares. And thereby we will be
getting Rs. 50 lakhs or so. Now, if the
companies do not want to pay that
tax, they need not issue any bonus
shares. They are not forced to issue
bonus shares. They may keep those
accumulated profits with themselves
without giving any bonus shares to
the shareholders. But if they want
to distribute these profits by issuing
bouns shares, they must pay the neces-
Now, with regard to the
dividends also, we thought that when
the profits were so high, we could
legitimately get a part of those pro-
fits? Therefore, we thought it advi-~
sable to tax the dividend to the extent
of two annas when it was more than
6 per cent and three annas when it
was more than 10 per cent. Perhaps
the object that Dr. Kunzru has in
mind will also be achieved, if they
want to expand, and not give away
all those profits as dividends, natural-
ly they will not pay any extra tax if
distribution is less than 6 per cent....

Surt H. N. KUNZRU: 1 did not
say one word about the tax on high
dividends......

Surt M. C. SHAH: But somebody
said it......

Surr H. N. KUNZRU: I am not
responsible for what somebody else
says. . .
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Sarr M. C. SHAH: What I want to
éay is that their object will be served
even by this method. If they are mak-
ing very very huge profits, as is
admitted by one of the industrialists
here, then I feel that the Government
must have some share out of those
profits, and this is the least objection-
able method of taking a share in those
profits. And therefore, I say that
these taxes are quite justifiable and
cannot be criticised by anybody.

Now, Sir, about the bonus shares,
my friend, Shri Chandulal Parikh......

Sur1 H. N. KUNZRU: My hon.
friend has not replied to one point,
and that is with regard to the com-
parison of the economic burden of the
excise duty on salt with the excise
duty on edible oils.

Surr M. C. SHAH: Sir, where is
the question of excise duty on salt?
That is a hypothetical question.

Surt H. N. KUNZRU: 1 enquired
whether it would be examined.

Surt M. C. SHAH: I do not think
I can say anything definitely with
regard to that point. Personally I do
not think that we should again levy
an excise duty on salt. That is purely
my personal view.

Then, Sir, Mr. Chandulal Parikh
said that redeemable preference shar-
es should not be issned. But I go fur-
ther and say that we have stopped
giving permission for preference shar-
es for the last four years. I had exa-
mined this matter and I had found
that even before that period there
were only one or two cases where per-
mission had been given. Now that is
the position, as far as I have been able
to examine the matter. If you have
got any lists or any authemtic infor-
mation, then only you can question
the information that I have got. But
at present I have got the information
from the Department itself, and I
find that there are only one or two
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cases where redeemable preference
shares were given as bonus shares,
and this had happened four years ago.

Redeemable preference shares come
within the category of preference
shares, and so far as preference shares
are concerned, we have made specific
orders that no preference shares will
be allowed.

Now, Sir, I would like to take only
five minutes and deal with clauses 18
and 20 of the Bill. Sir, my friend,
Mr. Bisht, was rather kind enough
to say that we are taking steps to
punish the corrupt officials. And he
wag prepared to give co-operation in
order to enable the Government to
get as much money as possible. But
he was not agreeable to clause 18
seeking to amend section 34 of the
Income-tax Act. Perhaps, he must
be knowing the background of this. I
think, he knows that there was the

- Income-~tax Investigation Commission

Act passed and that was challenged.
5(4) was declared ultra vires. Then
5(1) was declared ultra vires. We
brought in 34 (1A) to rope in all the
tax-evaders. In all 200 cases were
disposed of. There are so many set-
tled cases. We brought in 34 (1A)
and we specifically ‘stated that it was
only with the permission of the Cent-
ral Board of Revenue, that a case can
be reopened. Now 34(lA) is also
challenged. And therefore, we have
the assessment
year 1940-41, we can reopen those
cases, if there is a concealed income
of Rs. 1 lakh with the approval of the
Central Board of Revenue. I do not
think that he wants that all those tax-
evaders who have deliberately evaded
payment of tax on their concealed
incomes should be allowed to go scot
free. Therefore 34(1) (a) has been
amended. Where there is deliberate
concealment or fraud played on the
Government of India or avoidance of
tax. I do not think that any person
who agrees that they should be pun-
ished can have any objection to this
amendment.
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SHrr J. S. BISHT: We have no
objection at all. The only question is |
that there shiould be some sureiy |
that the power is not misused by
corrupt officials.

Surt M. C. SHAH: I can assure
hon. Members that we are always
vigilant. There can be no harassment.
If there is any harassment, and if hon.
M=mbers bring such cases to our
notice with definite information, we
are prepared fo take action.

Now, in regard to clause 20 about
the seizure of books. He knows and
so many other hon. Members also
know that there are two sets of
accounts kept by certain people, just
to avoid paying the just dues of the
Government, andin orderto have a
deterrent effect on such persons, we
have taken these powers. Such
powers are also there today for the
Sales Tax authorities in the States.
They were there in the Income-tax
Investigation Commission Act. The
Commission used these powers only in
two cases. We also propose to use these
powers very sparingly, and therefore
we have provided that the Income-
tax Officers must be satisfied and they
must also take the approval of the
Commissioner of Income-tax. The
Commissioners of Income-tax are
very responsible highly placed offi-
cers in the hierarchy ¢’ the Income-
tax Department, and I am sure that
these powers will be used only spar-
ingly whenever it is absolutely neces-
sary to do so. Hon. Members may
not be aware that there are certain
classes of people who do not hesitate
to steal away the account books that
were produced before the Income-
tax Invectigation Commission.
There are certain people who will
burn their account books when they
are about to be seized, and we have
to deal with this section of people.
May be they are few, exceptionally
few, but still we have to deal with
them. There is not much time;
otherwise. 1 would have given you
instances. Hon. Members would be
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motor car worth about Rs. 25000 or
so, broke that motor car to pieces.
He said that he would not allow his
motor car to go to the Income-tax
Department.

Sarr H. P. SAKSENA: He must
have been very much attached to his
motor car.

SHrr M. C. SHAH: There is one
party who says, ‘I have got money,
lakhs and lakhs of rupees, but I
will not give a single pie to you. 1
will take you to the High Court, to

the Supreme Court’. There are so
many writs, mandamus and others,
and all these are resorted to. So, we

have to take extraordinary powers to
deal with extraordinary situations and
with extraordinary people,

Surr H. C. DASAPPA: The hon.
minister is quoting a very exceplion-
al case and drawing a general rule
out of it. Can he quote another
instance from anywhere in India?

Mg. DEPUTY CHAIRMAN: What
he says is that these extraordinary
powers will be used only in such
exceptional cases.

Surt H. C. DASAPPA: He is just
giving a solitary case.

Surr M. C. SHAH: The Sales Tax
authorities have got similar powers
even today. If the ex-Finance Min-
ister of Mysore is in a position to con-
tradict that then I will be glad to
have that information from him. If
in the Sales Tax legislation there is
such a power, I don't see why in the
Income-tax law, where lakhs and
lakhs are involved, we should not
have this power. I don’t think that
anybady should grudge this power to
the Income-tax authorities.

Dr. SurivaTt SEETA PARMA-
NAND: May I ask a question?

Surr M. C. SHAH:

About deficit financing, I think that
enough has been said about it by the
Finance Minister. Also the Plan-
ning Commission’s report will be

I am sorry.

the authorities went to attach his , coming in for discussion. Thigs Bill



Travancore-Cochin
Appropriation
has to go to the Lok Sabha before
5 p.m. Otherwise we will be in diffi-
culties. Tomorrow the Lok Sabha is

not sitting,
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Dr. SerimMaTi SEETA PARMA-
NAND: How many names have been
published of tax evaders?

Surr M. C. SHAH: The learned
lady must be knowing because ghe is
a Barrister also, that there is section
54 of the Income-tax Act which pro~-

hibits the giving of names to any-
body outside.
Mr. DEPUTY CHAIRMAN: The

question is:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1956-57, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up the clause by
¢lause consideration of the Bill.

Clauses 2 to 38 the First, Second,
‘Third and Fourth Schedules, clause
1, the Title and the Enacting Formula
were added to the Bill.

Surt M. C. SHAH: I move:
“That the Bill be returned.”

Mr. DEPUTY CHAIRMAN: The
gquestion is:

“That the Bill be returned.”

The motion was adopted.

ALLOTMENT OF TIME FOR CON-
SIDERATION OF THE MOTIONS
FOR REFERENCE TO JOINT COM-
MITTEE OF THE HOUSES OF THE
STATES REORGANISATION BILL,
1956 AND THE CONSTITUTION
(NINTH AMENDMENT) BILL,
1956.

Mgr. DEPUTY CHAIRMAN: Before
we go to the next Bill. I have to
inform hon Members that the Business
Advisory Committee at its sitting held

”

[ 27 APRIL 1956 ]
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(Vote on Account)

Bill, 1956
today has allocated time as follows
for the consideration by the Rajya
Sabha of the motions for reference to
Joint Committee of the Houses of the
States Reorganisation Bill, 1956, and
the Constitution (Ninth Amendment)
Bill, 1958.
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1. The States Reorganisation
1956.

Bill,
10 hrs.

2. The Constitution (Ninth Amend-
ment) Bill, 1956. . 5 hrs.

The Committee has also recom-
mended that the House should dis-
pense with the lunch hour on the
30th April and the 1st and 2nd May
1958.

THE TRAVANCORE-COCHIN AP-
PROPRIATION (VOTE ON AC-
COUNT) BILL, 1956.

Tue MINISTER ror REVENUE
AND CIVIL EXPENDITURE (Surr
M. C. SHaH): Sir, I beg to move:
“That the Bill to provide for the with-
drawal of certain sums from and out
of the Consolidated Fund of the State
of Travancore-Cochin for the service
of a part of the financial year 1956-57,
as passed by the Lok Sabha, be taken
into consideration.

The Budget of the Travancore-
Cochin State for 1956-57 was presented
to the Legislative Assembly of the
State on the 9th March 1956. Owing,
however, to the resignation of the
Ministry shortly thereafter it could not
be proceeded with further there, and
it has to be dealt with by the Parlia-
ment by virtue of the Proclamation
issued by the President under article
356 of the Constitution on the 23rd
March, 1956. For the present supplies
for meeting the estimated expenditure
for the first three months of the year
1956-57 have been asked for and
approved by the Lok Sabha. The con-
nected Appropriation Bill was pass-
ed by that House in its sitting on the
29th March 1956, and as the Rajya
Sabha was not in session and as
expenditure had to be incurred from



